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N L : . 9.9.2003 Present : The Hon'ble Mr. K.V.
g \)\}’(ﬂ {2 Shode ek ' ' Prahalaqan, Member (A),

W hec . Wleod

‘ List again on 24,10,2003 to

: % : .enable the Respondents to file written
. ' statement.
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Nvuﬁé hwa %ﬁ@% | | 16.12,2003 List on 19.1.2004 to enable

‘ W ‘ the respondents to file written
P " [
_ statement.

mb

1.3.2004 Two weeks further time
allowed to the reSpondents for
filing written statement. List for

- orders on 23.3.04.
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Member (&)
mb

09.03,2005 Presant @ The Hon' bTe Justice
sri G. Sivarajan, WxrEsC g R

Vlc&%Jnlrman.

The hdn‘bl@ Mr. K.V PrPhlada
Administrative llember.
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List on 15.6.2004 for hearing

before the’ Division Bench on the

pléa of counsel for the

respondents.

, )ww,\,

Member (2)

pPresents The Hon'ble
. Member (J)o

The Hon'ble Shri K.V .Prahladan
Member (A).

Smt . Bharati Roy

None appears for the applicant. It
appears from the order sheet that the
applicant was not present on 1.3.2004.
The applicant is appearing in person in

.€wis matter. It i8 seen that counter

reply was filed on 23.3.2004. However,
Mr.A.K.Chaudhuri, learned Addl.C.G.S.C.
submits that he could not serve the cop
of the same upon the applicant as h‘eé, 15%
not attending the Court. That being the
posttion, learned counsel for the respon-
dents is directed to serve the copy of
the counter reply to the applicant by
Registered post.

List the matter on 28.7.2004 for
hearing. Applicant shall file rejoinder,
if any, before the next date and if the
applicant is not present on makk that day
the matter would be decided exparte.

Registry is also directad to send a
copy of this order to the applicént by
Registered poste.

%ix |
\<:§:;2&LLsz~ﬂ . &p '
Member (A) Member (J)
bb S
25.8.2004 Present : The Hontble Sri B, . Verma,

nkm

Vice~Chairman (J).

The Hon'ble Sri K.V, Prahlae
dan, Member (A)J

List before the next Division Benchys

L

Vice~Chairman (J)

et g
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CENTRAL ADMINISTRATIVE TRIBUNAL :: GUWAHATI BENCH.
' 0.A.No.127 of 2003.
DATE OF DECISION 09.03.2005

ShriDebal Mazumdar .

. APPLICANT(S)
None present for the applicant. - .
| | ADVOCATEFOR THE
 APPLICANT(S)
- VERSUS - |
The Union of India & Ors. . RESPONDENT (S)
. Mr.AK Chaudhuri, Addl.C.G.S.C. _' ADVOCATE FOR THE

RESPONDENT(®) -

-

L . : |
- THEHON’BLEMR. JUSTICE G. SIVARAJAN, VICE CHATRMAN.

_ THE HON’BLE MR.K.V.PRAHLADAN, ADMINISTRATIVE MEMBER.

1. Whether Reporters of local papers may be allowed to see the judgmentS

2. Tobe referred to the Reporter or not ?
3. Whether their Lordships wish to see the fair copy of the judgment? ND
4. Whether the judgment is to be circulated to the other Benches?

Judgti;ent delivered by Hon’ble Vice-Chairman. %




CENTRAL ADMINISTRATIVE TRIBUNAL : GUWAHATI BENCH.
Original Applicatioﬁ No. 127 of 2003.
Date of Order ; This the 9% Day of March, 2005.
THE HON'BLE MR JUSTICE G.SWARAJAN, VICE CHAIRMAN

THE HON’BLE MR K.V.PRAHLADAN, ADMINISTRATWE MEMBER

Shri Debal Majumdar, .
Son of late NX Majumdar, ‘ :
Asstt. Superintendent of Post Offices, HQ,

. Ofo the Director Postal Services,
Agartala — 799001, ' " ...Applicant

None present for the applicant.
. Versus—

1. Union of India,
represented by the Secretary '
to the Govt. of India,
Ministry of Communications,
New Delhi.

2. The Member Personnel,
O/o the Director General,
Department of Posts, India,
New Delhi.

3. The Chief Postmaster Geheral,
N .E Circle, Shillong.

4, The Director Postal Services,

Arunachal Pradesh Division,
- Itanagar. ....Respondents

By Shri AK.Choudhury, Addl.CG.S.C.

ORDER (ORAL)
SIVARAJAN J. (V.C)

The applicant Shri Debal Majumdar was an Assistant Superintenden‘t of

Post Offices (HQ) under the Director of postal Services, Agartala. On 2.9.2000

oy
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while the applicant was wérking as ASP(C) Itanagar he was directed to proceed to

: A’.P.Sectt.S.O and reopen the- office after taking inventory of the office including 5

cash & stamps since Shri Koj Tana officiating SP.M of the said post office
absented from dﬁty without handing over the charge of office. The applicantl

instead complying with the said direction issued by the Director of Postal

Services, Arunachal Pradesh Division, Itanagar in the communication dated

2.8.2000 (Annexure-A) had issued a communication on the same date directing

one Shri S.N.Gogoi O/S Mail, Itanager who was managing the work of BPM

" Donyipolo to maintain the skeleton service of SPM A.P.Sectt. vice Shri K.Tana
relinquished charge and the said Gogoi was directed to continue as such till the

SPM turned up. It was further directed that the work of BPM Donyipolo will

remain kept in abeyénce for some days and the EDDA will sell stamps in addition

* to his own duty. It is stated that this communication was issued on verbal approval

of the DPS, Itanagar. The Director of Postal. Services ‘issued another

communication dated 10.8.2000 (vide Annexure-C) to the applicant stating that
there was no approval verbal or otherwise to i;:eep the post of BPM, Donyipolo in

abeyance and the applicant was asked to explain the misstatement. The applicant

‘gave his explanation. However, as per communication dated 21.9.2000

A(Annéxure-E) the Director of Postal Services asked the applicant to submit a

detailed report and statement of the staff regarding the closure or otherwise of the

A.P Sectt. BO. The applicant submitted explanation (Annexure.F & G). Later the

Director of Postal Services issued a memorandum of charges and statement of the .

irriputations of misconduct or misbehaviour (Annexure-H) and asked the applicant
to file his objection, if any, in the matter. The main charge against the applicant
was that the applicant was directed to proceed to AP Sectt.8.0. and re-open the

office after taking inventory of the office inpluding cash and stamps and he will

by
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remain in-charge of the office till such an alternative arrangement is made vide
ofﬁce. memo dated 2.8.2000. Shri Koj Tana was not absent on 2X.8.2000 and the
" applicant felieved Shri Koj Tana on 2.8.2000 without any proper leave from
authority. The applicant also did not carry out the investigation on the closure of
A PSectt. S.O on the previous day and atfempted to cover it up in collusion with
Shri Koj Tana or on own initiative. The applicant did not carry out the order of the
ﬁPS and relieved Shri Koj Tana without authority and handed ovef charge to an
unanthorized person. The applicant di& not rﬁaintain devotion to duty and violated
the provisions of Rule 3(1) (@)) of CCS Conduét Rules, 1964. An enquiry was
conducted and later the disciplinary authority after complying wifh the procedural
requirements had issued memo No.B-S’IQ dated 10.12.2001 impoéing the
punishment of stoppage of one inc;'ement for one year when it néxt fall due to the
applicant. It was also ordered that this will not have the effect of postponing his
future increment. Aggrieved by the said order the applicant submitted an appeal
before the Chief Postmaster- General, N.E. Circle, Shillong. The said appeal was
disposed of by the order dated 1.10.2002 V(Annexure-P). The appellate authority
found that‘the. chargeé against the applicant has been establiﬁmed. He also observed
that the allegation that the applicant waé not given sufficient §ppoﬁunity to éccess.
the relevant records is not convincing a.nd that even if excess is given to peruse the
personal file of Shri Koj Tana that would not help the applicani in any way to -
bring further evidence against the charges. The appeliate authority however
observed that going by the applicant’s past records his service was not
unsatisfactory. Accordingly the appeliate authority took a lenient view. in the
matter and reduced the .punishr‘r’lenf of stoppage of one incremenf for one year to
| stoppage of one increment for 6 (six) months without any cumulative effect. The

applicant has impugned these two orders (Annexure N & P) in this application.

toy/
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2. The respondents have filed their written statement supporting the stand

taken ‘éy the authorities. Though this case was posted on many occasions the

applicant did not appeér for personal hearing. He wanted the matter to be disposed -

" of on merits. Probably this is for the reason that the pecuﬁiary interest involved is

very small i.e. six months increment without cumulative effect. It appears that the

applicant has also retired from service in January 2005.

3. F?_INe have ileard Miss Usha Das, leamed Addl.C.G.S.C appearing on behalf
of MIA.K.C‘houdhury, Addl.C.G.S.C. for the respondents. We have also. given
our a,nﬁious consideration in the matter with reference to the records. Admiti:edly
the Director of Postal ‘Services., Arunachal Pradesh Division, Itanagar vide

| ' ' «
Annexure-A had requested the applicant to proceed to A.P.Sectt. 5.0. and re-open

the office|after taking inventory of the office including cash & stamps and to

remain in "charge'ofrthat office till alternative arrangement is made . He instead of

' complying with the said direction, on the pretext that there was verbal approval of

the DPS, Itanagar, directed one Shri SN.Gogoi, O/S Mail Itanagar who was
managing the work of BPM Donyipolo to maintain the skeleton service of SPM

AP Sectt. vice Shri K.Tana relinquished charge and also asked him to continue as -

such till the SPM turned up. He had further ordered that the work of BPM -

~ Donyipolo will remain kept in' abeyance for some days. This act of the appli_caﬂt‘_

accordfng to the res;pdndant_s v}as totally unauthorized. Adx:nittediy.the applicant
did not sirictly comply with the direction issued by the higher authority

particularly with regard to the taking of inventory of the office including cash and

" stamps. There was no direction from the higher authority for keeping the work of

BPM Donyipolo in absyance. Non-compliance of the direction issued by higher

. authority and issuing direction to his subordinate contrary to the direction issued

by the higher aﬁthority is a clear dereliction of duty. This will tantamount to non

)}
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devotion to duty attracting the provisions of Rule 3(1) (D) of the CCS (Conduct)
Rules, 1964. In the instant case both the disciplinary authority and the appeliate

authority after considering all the relevant records found that the charges levelled

- against the applicant has been proved. In the background of what we have already

stated we do not thir;k that we will be justified in interfering with the ﬁndings of .
the authorities with regard to the charges levelled against the applicant. Though
the. disciplinary authority had impbsed the punishment of stoppage of one
increment but it was made clear that thiswill not have the effect of postponing his
future increment, we ﬁna that the appellate authority has taken a very lenient view
considering his past service and reduced the punishment to‘ stoppage of one
increment forAsi'x months without cumulative effect. We do not find that the
punishment imposed by the appellate authority ‘is in any way dispropbrtionaté to

the charges established or that it has got any impéct on his pensionary benefits.

In the circumstances we do not find any merit in the zippli_cation and

accordingly this application is dismissed.

&

ONAsld o b - | %/V
(K.V PRAHLADARN) ( GSTVARAJAN)

ADMINISTRATIVE MEMBER VICE CHAIRMAN



-~

sxvg  smnfis  afesa v
g

szra% Adzniuranve. Tribasel

\fn THE CENTRAL ARMINISHRMINE TRIBUNAL : wpiatr BENGH  \\

A1 //[[\'/" Ty P
! 4 \Lﬂ! AN wq-ﬂ_g{‘{c

| an applicatis% unfieze Sl o of Adninistrative Tribunal Act, 1982
| Title of the casce-  oa No YAF  of 20003
| spi Debal Majumder '
- V&
|| Union of India and others
_INDEX
.Fs;, No. particulars of documents Page No.
! 1. - “Applicatien B o “1 € 10
2. ) verification 10
3¢ annexurc- A | ) 11
4o @;53. Anncxurc=' B ' 12
| 5¢ - ’ annexure- € .13
| 6, amncxure- D | | 14
7e annexurc- E | | 15
8e  annaxurce- B & G 16 to 17
Oe annexure- H ° ' = 18 to 19
10, annexurc- I ‘ 20 to 21
1le - ~ amexure- J o 22 o
| 12 | annexure- K 53
13. anncxurc- L 24 £5—26
14. amnexure- M 2% to 2%
15, - annexurc- N 38 to 36
16e annexure- O | 31 to 3F
17. Amgxurce P 38 to 48 -
18, Anncxure- @ 49 o B o U
19, anncxure- R lﬂfﬁ}@
V : ug- ug
20, amexure= S
QK WM"J’ #g
mor office use in Tribunal
[ Guto of £ilings- -~ |
Registration No &= y
. | REG ISTRAR
$




TRIBUNAL

APPL CANT

GUWAHATI BENCH

- . . N -_ - i
L9}
An gpplication U/S 19 of AT Act, 1985

ca No. .o (3 o‘ogo\-‘?:o e 0/03

shri Debal Majumder,

S/0.Late N,X,Majumier,
Asstt,supdt.ef Post Offices,dQ,
0/0 the Directdr Postal Services,
Agartala-- 799001,

&‘Q?: - Applicant
-VS- :

1, Unison of India,
represented by the Sccretary
to the Ministry of Communicatiens,

2. The Member Pecrsshnal,
0/0 the Directar General,
Department of Posts,India,
New Delhi,

3, The Chief Pestmaster General,
N.E,Circle, shillong,.

4, The Dircctdr Postal Services,

Armanachgal Pradesh Division,
Itanagar.

- Respondent

PARTICULARS OF THE APPLICATION

1. Particulars of the orders against which this applic
tisn is m(ﬂ-eo 7 '

‘ This applicatien is made against the punishment
order issued by the respondent No.4 and upheld partially by
the respendent N9, 3.

" The gpplicatison is filed within the limitatien
period prescribed under Section No.4 limitation Act.
Contdesses
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3e Jurisdiction

This Hsn:ble Tribunal has ¢ot jurisdictisn in
this matter,. B

4, Facts

4. 1. The gpplicant scrved as ASP Contral Sub-Divn.
Itanagar since 28-8-97 to 12-4-01 in thc Scale of 6500-200-
10500, Thercafter his HQ., was shifted to Pasidghat wiere he
serv ed upte 19-8-02. Then he was transferred and posted

in the present pest. The scale 6500-200-10500 affmrdea gaze-
tted status te many posts in the Central Gevt. The p‘bst of
aAsP in the department of Posts is rcgarded as Gr.!B' non
gahzgtted but its status is much higher than that of P.A.
cadre i the same department. o

4e 24 Sri Kej Tana was working as SPM A.P, Secretari-
ate, Itanagaf. His wife was at advanced stage and was stay=-
ing at home town 2ire, 200 K,M, away from Itanagar. Docter
gavae the expeetaed date of delivery on 4-8-00 and that very
day she gave birth of a baby. AP. Secretariate is a Single

handed P.O., He gpplicd for 15 days peternaty leave which
was refused, He fcll sick on 2-8-00, submitted M/C on that

day. He visited DPS Office as well as H,0, for his m]@ever,
but that was refused. So he stopped work on that daye.

4, 3, I was asked vide DPS,Itanagar Meme No,B-370
dated 2.8.00 that the pffice was closcd and I was directed
tes reepen the office,make inventory of office cash etc,and
remain as Incharge of the offices

( Xerox copy enclosed as aAmnexure - A )

4, 4. That time, my dauchter took admissisn in College
at Silchar but became helpless due to nmon getting of residen-
tial accommedatien thére and decided to leave tho callege.

I asked her to wait ©r a fow :‘iays. I @gpplied for 5 days HE
which was duly granted., But the orxder of the DPS cabao- -
rrassed me, S92 I told him that I will utilisc my-O/S Mail
which he aegue& 9.1 procceded on lcave as usual.

&ah{

Contdeceee
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4,5, In pursuance of DPS's Meme cited above I iss-
ued ene Memo No,B2/Staff dated -2,8,00 arranging in the
post of SPM, A,P.Scctte.by O0/S Mail,

( Copy cnclosed as annexurce-B )

4.5, ~ The DPS,Itanagar vide his letter No,B-270
dated 10,8.80, with reference to my meme cited abave

called for ny explanatisn,recgarding kecping the post of
BPM Denyipole in abeyance., He however did not deny absut
his verbal approval of utilising the 0/5 Mail,

( Xerex copy cnclosed as annexurc=C)
de7, I submitted my explanation vide lectter No.
B2/Staff dtd., 1.9.00, that it was a stop gap arrangement
and the wark of BPM Donyipole was negligehie, However
other works were carricd out as usual.

( Copy eonclosed as annczure=D )

4,84 The DPS,Itanagar vide his letter No,B-3B0
dated 21,9.00, asked me to submit enquiry report regarding
closure of the office ebtaining statement of the staff,

( Eerox copy cnclosed as Annexure-g)

4e 9 I submitted enquiry report vide my letter No,
B2/Staff dated 27,9.2K and 23, 10, 2K¢

{copy enclosed as Annoxurc-F & G )

"~

4019, - The DPS charge-sheeted me under Rule-16 of
C.C.S. (CCA) Rules,65 vide his Memo No.B=-370 dated 9.10,00
which was-received by me on 25,10, 00,

(Xcrex copy cnclosed as Anncxure-H )

-

Contdeseee -
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4011, Though the mawerandum was signed,but the impu..
tation was not., So I rcfused to give reply.

4, 12, The DPS vide his Mcmo No,B=370 dated 6,11.00, |
again charge-shected me under Rule-16, on the samc ground

making slight change o f the carlier charge-shect but did
not drep the carlier mcmo,

( Xorox copy enclosed as Annexure-I)

4, 13, 1 wanted examination of File B=370, the PF
of Sri Kej Tana vide m letter dated 3.,11,00,for prepar
) o Y s 5% Go S e .E ¢§s(cﬁ:3.@/gs‘

ol(2)
tion of my dofence.‘ as $1t was a vital docez’?udff'ent. The DPS
denicd cxeamination of the same vide hias letter No.B-370
dated 20=11=-00,

( Xerox copy encloscd as AnncxurceJ)

4o 14e I wanted enquiry of the case as per GOI instrucCe.
tion (&) belew Rule-16 in C,C,S, (CCA) Rules,65,vide my lettor
dated 242 01. " -7

{ Copy enclosed as Annexure-K)

-

4, 15, I wanted cxtension of time ©r submission of

defenco vide my letter dated 2.12. 2K, as the month ef Doccme
ber is the busicst month f£2r Inspecting Officers,but the DPS

4aid net alow.

( Copy cnclosed as Annexurc-L)

4, 16, I submitted my defence statcment dated 8, 124 2K.
with lsgical arguments, |

( Xerox copy cnclosed as Annexurcsi)

4,17, The DPS awarded the penalty of steppage of one
increment vide Memo No,B-370 dated 10,12.01.

(Xerex copy cnclosed as Annexurc-N )

-

@ntdooogco
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4,18, I gppealed against the punishment t» the PMG
N.E,Circle,sShillong on 4,1, 02refuting the argumonts put by
DPS, ‘

( Xerex copy cnclosed as Anncxure=0 )

4,19, The appellate authority passed order vide his
No. STAFF/109-4/02 dated 1,10,2002 reducing the punishmont,

( Copy enclosed as Anncxurc-p )

- "~

4,20, I submitted petition against the gppellate order
to the Maaber (P) 0/0 the Directer General,Deptt.of Posts,
New Delhi (thrpugh proper channel ) vide my petitien dated
6,11,02, ~ |

3

 ( oopy enclosed as Annexurc-Q )

4e 21, As the petitisn was not dispaséd ef.1 su}xx;itteél
a rominder to the iember (P) on 20, 1,03, alongwith the copy
of the petition dated 6,11,02, But cven then the same was
not disposed of,

( Copy enclascd ab AnnexurceR )

4,22, The disciplinary authority maintained persenal
grudge upon me duc t0 the rcasons mentioned in para 20(a)

(b) of the appeale { Anncex-0)., For that it was always trying
to-£ind eut cxcuse, and throatend me many times to take actien,

4e23, By denying exhibition of the PF of shri Koj Tana,
the disciplinary authority denied the reasenable opportunity
and thereby the principle of natural justice. The appellate
autherity also did not fcol necessity ef cxaminatien of tifat
document, But it centained thc documents so submitted by sri
Koj Tana and also the statcments of him and of Sri sushil Rai,
EDP recerded by me in course of cnquirye It was necessary on my
part to censult these statoments fBr recsllection and also

if the dcuments submitted by him vhile he left office,boars
my signature, So the PF was a very vital documcnts,having

%ntd'..‘.."
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|

e o
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J

-: P-(6) :-

much relation with the defence;

Both the disciplinary and the appellate authority asserted that I
relieved Sri Koj Tana. But it is far from the truth. He stopped work
submitting M/C. He admitted in his written statement that he would
leave for his home town whether his leave was granted or not and he
had no other alternative. I could not drag him by force to work. I did
not sign the documents which he deposited to the DP5S office while he
left for his home town. He left on his own.

The disciplinary authority alleged that I engaged unauthorised person
ie O/S Mail but his prior approval was obtained and the use of O/S
Mail was in practice there. Prior to that he worked as SPM in three
Sub Offices. He was frequently put in case of shortage of P.A staff at
Itanagar and Naharlagun Even the Extra Departmental employees
were utilised when there was short of P.A staff even in the office of the
DPS and he never found any fault with that . Rather he asked the SPMs
to manage the work, by utilising EDs / Postman in case of shortage of
Postal Assistant (P.A). So that time also his verbal approval was
obtained. He did not deny it in his letter dated 10-8-00 (Annexure-C).
Rather he admitted in the charge-sheet dated 9-10-00 (Annexure - H)

(Xerox copy. of O/S Mail diary for Feb/01 enclosed as Annexure-S
which proves he worked as P.A)

. To engage O/S Mail as SPM, is still in practice in Arunachal Pradesh.

Shri N.K. Bania, O/S Mail, Along was posted as SPM Meechuka in
West Siang District of Arunachal Pradesh in Oct/02 and continued
upto May/03, so far last information was received. He is likely
continuing still now. , :

. The DPS who charge-sheeted me, is now serving in Manipur Division,

Imphal. Still now he is following the practice of posting of O/S Mail in
Sub Post Offices. He posted Sri K. Vaiphai, O/S Mail Churachandpur
as SPM Thanlon. .
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in Manipur Divisien.

( Xerox copy of DPS Hg D.C.lctter No,Est (Plg)/
6~4165 dated 4. 3.03 to Sri R.K,B,Singh DPS,imphal
cnclosed as anncexurc<¥. T

-

4e 28, I wanted cnquiry of thecase in tems of @I
instruction (1) bclow Rule 16 of C,C. 8, {CCa) Rules,65,

To reveal truth,it was necessary. But™thic BPS did not agrcce
The enquiry in Rule-16 is compulsory,if the punishmont affects
pension, I @ on the verge of rctiroment and i£f I ¢go on retire-
ment now, it will effect my pensien,

4e 29, The post of ASP is a dignified one in tho Depart-
ment of Posts, It's four stair higher than P.APost, The SPM
AP, Sccretariate belongs to Pe& Cadre, The Post of Pstmaster
Itanagar was manned by HSG-II Caxdre which was two stolr lower
than the Post of ASP, The DPS asked me to wrk in a post
mannced by PA cxire and under a HSG-II in the same statien,
But I did not refuse for that. T9 discharge fatherly duty te
rmy helpless daughter, I was t lecave the Station,on pro-sanc-
tioned leave. Therefore, I utilised the service of O/S Mail.
on verbal gpproval of the DPS, the practice of which is in
vogue there, Though verbal,but it was an gpproval. Many works
arc carriced out on verbal order in the service exigency. The
DPS did not deny thc verbal gpproval in subseguenRt papCrs.

4, 30, The ASP is a Sub-Divisicnal head. Immensc rcs-
ponsibilitics is shouldered by him, He holds aoh axccutlivae posi.

He is a very busy man with his various types of jobs, So

he should not be cngaged otherwisc.,. Alse it was not necessary
to cngage him as SPM as the staff position in PA cadro was
satisfactory. The DPS Office was full staffed, SO he could

have directed onc PA from his offico itsclf to ¢go with me
for re-ppcning the effice in my prescnce,

4, 31, The DPS issucd punishment order only on the poed
that I did not enguirc about closurc of the office by Shri
Koj Tana stated to have been asked vide his Momo dated

2.8, 00 (anncxurc-a). But nothing was asked about cnguiry
there, However, the nccessary verification of casb,stamp,

Contdeses
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Certificates,IPOs and others werc made and a sou moto
report was sent on that very day itself (annexurc-B)
which was quite sufficicent for the purposc. It was not
a case of fraud,cmbezelement or decioty. S a big report
was net nccessary. The enquiry was asked for enly on
21,9, 00 (Anncxurc~-E) which was made by me and I submi-
tted enquiry reporton 27,9,00 and 23,10, 00 (annczurc
F& G ), So it is not correct that I did not-cnaquire

the casc,- ‘

4, 324 Sri Kej Tona lcft the office,submitted the

lcave gpplicatien,with medical certificate and reline

quish charge report, personally to the DPS Office and
recturned after 25 days. But the DPS took no action against
him, ’

4, 33, The appellate authority did not decide the
case impartially and judicially. He discussed that I
concegled the fact that Sri Kej Tana was aksendt from
duty upte 1500 heurs of 2.,8,00 during the working Hours
from 0900 hrs, to 1400 hours that I reclicved him and
shiclded him, But the fact is different. In my onquixy
roport dated 27.9.00 and 23,10,00 (annexure-F&G), I
clearly mentiencd that Sri Kej Tana gppecared at~the P.O,
at 3 P,M, shortly before I reached there., That Sri Kej
Tana in his written statemont stated that he requested
the Postmaster,Itonagar t scnd some body and if other
-wise, he had ng alternative but to leave the office,
whether his lcave was granted or mot, That ho submitted
M/C on 2,8,00 and was mentally and physically ungblec to
continue further., I could not drag him by force to duty,
There is no documentary cvidence that I relieved him,If

I had accepted his lcave application,charge report and
M/C and forwarded to DPS Offico countersigned by mc,

then it could have been stated that I relieved him,EHe
went ©® his own and submitted those documents dircct
to DPS Office, The wppellate authority over leoked
thesc points.

Cbntdooooooc



(‘/__£ ~a3

-3(9)s= D

5, Grounds.

Se le Fr that the respondent acted illegally and
arbitrarily in non-censideration of the cause of the

applicant,

Se2 Fer that the respendent denied rcastnable
oppertunity by refusing to exaunine the vital documents
in the custedy eof him,

54 3 For that the respondent did nst agrec to
enquiry of the case as per @I instruction (§f) below Rule

16 of C,C.S, (CCA) Rulcs,653te reveal the fact.

Sede For that no action was taken against the o ffi-
cial whe remained absent,but imputed fabricated charge

against me.

5,5, For that the applicant exhausted all the Channcls
to get justice.

6., Matters net previsusly filed or pending,

7, Dctails of romedies exhausted.

7o 1o Appcal was submitted to the appellate autherity
in due time,

Te24¢ Petition was submitted to the higher authority
threugh the appellate authority.with cspy to the higher
authority in duc time,

7e 30 Again copy of the petition was submitted to the
higher authority with request for speedy disposal of the

CascC,.

Contdeecsvcesee

[
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7o 4o The bilgher authority did not dispose of the
casc within the reassnable time,

8. - Relief.
Ba 1 To direct the authority to restore the incree-

ment stopped,

8.2 Any other relicf as decmed £it by Hon'ble CaAT.
9 Interim Order,
9. 1s To direct the authority to draw the increment

right from n®w.

10, The Case may be decided on its merit,

11,  IPO

1p0 Ne.RG..4.80075.
Dated e Zs 5702 i innee

Payable of @O Guwahati

12, Enclosurcs

As stéted above,

VERIFICATION

I, Sri Dcbal Majumder,S/O.Latc N.K.Majumder,

aged 58 Ycars 5 months, resident of Agartale,prcovieusly
cmployed as ASP Central Sub-Divn, mow working as ASP (HQ).
0/0 the Director Postal Scrvices,Agartala de heroby verify
that thc -contents in the application arc truc to my perst-
nal knowledge derived from records and belief and that I
have not suppressed any material facts,

Signed on the .ﬁ’.‘:'—“:..... day of 3"*”’&

(404

two thousand thrce

APPLICANT
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DEPARTMENT OF POST-INDIA '

" O/O THE DIRECTOR POSTAL SERVICES:ARUNACHAL PRADESH DIVN,

ITANAGAR - 791 111.

NO:B-370 Dated at ltanagar the 02.8.2000,

-

Lo

1. Itis reported that Shri.Koj Tana officiating S.P.M., of A.P.Sectt.S.0. is

absent from duty without handing over the charge of office and the office is |
closed. . . : :

\;,/ Shri.D.Majumder , ASP(C), ltanagar is directed to proceed to A.P.Sectt.S.O.

and re-open the office after taking inventory of the office including cash &
stamps. He will remain incharge of the office till such alternative arrangement is
made. And roquonted to submit compliance report.

. (&@B./smen)

& Director of Postal Services '
Arunachal Pradesh Divn.

Itanagar - 791 111.

copy to :-

1. The P.M,,Itanagar H.O. for information
2.The S.P.M., A.P.Sectt.S.0.

¥
Director of Postal Services
Arunachal Pradesh Division
Itanagar-791 111. '
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Asst, Smﬁt. of Post Officn (&
Caontral Sub-Divisid#n '

Itamagar-791111

No, B2/Stoff Datcd at Itanagar tho 2-8-2000

: On worbal approval pf xkk DPS Itanagar tho following ordcrs
ero issucd to have offect from 3=8-2000,

S5ri S.N, Gogoi 0/8 Mail Itanagar who is managing thc work of
HPM Donyipolo will maintain the skecliton scrviee of SPM A, P. Scctt,
vice Sri K, Tana relinguished charge, Sri Gogoi will continue as
© 7 such till tho SPM turns up,

| The work of BPM Donyinolo will romain kept in aboyancd far
some days. The EDDA will scll staaps in addition to his own duty,

1
84/ ,.
Asst, Supdt, of Post Offico

Caontral Sub-Divisiah
Itanagar-791111

QDpy © - _
1, Theo DPS Itanagar w/r to his Momo No B~-370 datod 2#8-.2000,
Sri Xoj Tana was mt absent today but he exprossed his
inability to continue from 3-8-00, The cash/s tanp/M0 form
stock and, cortificatos Stdck aro corract,

2. The Postmaster I tanagar,
3. Sri S.N. Gogoi 0/5 Mail Itonagar,
4, The BPM Donyipolo.

ML ! sa/- |
W v ‘ Asst. Supdt. of Post Office
\FLA b’w,b Contral Sub=-Division

. Itanagar-791111 -
x)‘i’“wﬁ'vdt »

o

14
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y .DEPARTMENT OF POST:INDIA |

O/0 THE DIRECTOR OF POSTAL SERVICES: ARUNACHAL PRADESH
ITANAGAR - 791 111,

NO:B-370 Dated at Itanagar the 10.8.2000
. ' ) ,\;—
TO o
ﬁP (C), Sub Division, .
.~ Itanagar-791 111. ' .

. Sub:- Keeping the post of BPM Donyipolo in abeyance.

Ref- Your No. B2/Staff Dt. 02.8.2000
, 2

No approval, verbal or otherwise was given to you
to keep the post of BPM, Donyipolo in abeyance. In fact no mention of Donyipolo .
was made.

Thcréfore you are hereby asked to explain for the
misstatement. Hence submit your explanation within 7 (seven ) days of recenpt
of this letter, otherwise action deemed fit to the case should be taken.

(RK.B.SINGH)
Director of Postal Services-
Arunachal Pradesh Divsion

Itanagar - 791 111

ey

SR X
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OFFICE OF THE ASST. SUPDT. OF POST OFFICES  ANNK ~D
'CuNTRAL SUB-DIVISION : ITANAGAR- 791 111
No B2/Staff Dated at Itanagar the 1-9-00 ,)7b
To
The DPS
Itanagar

Sube~ Keceping the post of BPM Donyipolo in abceyance

Rofis- Your letter No, B-370 dt, 10-8-2000

The regular EDDA Donyipolo was pdt off duty for rcfusal €o take
the ducl charge of BPM and temporary arrangoment was made in his place
and the officiating EDDA was mot assigned the duty of BPM. It was a
stop gap arrangcment and the work of BPM is als o not mgch, However

the sale of stamp was made by EDDA.
. 4 sd /-
Asst., Supdt. of Post Offices
Central sub-dn, Itanagar-791 111

.
e

s ; .
o~

0,0
P
L
-
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DEPARTMENT OF POST : INDIA
OFFICE OF THE DIRECTOR OF POSTAL SERVICES
ARUNACHAL PRADESH DIVISION
ITANAGAR - 791 111.

NO:B-370 Dated at [tanagar the 21.9.2000

TO '

P (C), Sub Divn,
ltanagar-791 111.

Sub:- Submission of detailed enquiry report of A.P.Sectt.S.O.

Please refer this office letter of even No. dtd 02.8.2000,
wherein you were asked to submit the compliance report, but the same has still
not been submitted. 0 1

Thereforg & detailed enquiry report and statement of the
stafl regarding the closure or otherwise submit immediately.

You are again asked to explain the reason for handing
over charge to O/S Mail from Shri.Koj Tana who has beeh refused leave by this
office.

Q&fk.B.SINGH )

Director of Postal Services
Arunachal Pradesh Division

\/% [tanagar-791 111.
F w\,;:q,g@\.
b’#"
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From To
- Asst, supae, o¢ Post 0ffico The Directoy Postal Sorvigeg
' ' t b= , .
Cc:t ral Su 721";‘81311 Arunachal Pradash Divisigp : {
: anagar=-791111 ' , oo
' No.  B=2/Staff Dated a

Itanagar the 27-09-»2&

.

| Slﬁwﬁct Datailod roport abou't‘absom ,! T
: : . Of Sri Koj Tana, than gpM AP, Sqctt,

| A statament has been obtained fron spi Koj Tana, which is encles sed |
Hofeuitb. g

- SPE G Carrn r £10 PLAT 16.3.4 95 , st, Supdt, of p. .. 01:1:104
Then @, UG E Sani—1 l:utsMS(SFSVS-VJlOPHl16~3~JS-12»4 95--2,00,000 Pads egnti'm Sub-Divislos |
- v “‘\b P . * ‘ I*t-:ql:]'n([nn 79111 1
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FromAsst, Supdt, of Post Office. To “w\“’
Centrel Sub=Division ~ The DPS L 1 ‘
..~ XItanagagar-791111 . Itanagar ! 1
" , | !
5% , foriog !
o, B2/8taff Dated a¢ Ttanagar the 23=10-2K

fang
| Subiect Closurc of AP Boctt, FO by Sri |
— == ki Tona, .s

AP

Refi~ Your letter No, B=370 dt o 21=9-00

Further cnquiry revealed that Sri Koj Tana was abscnt from duty on 2-8-21(;“5

As the soupca of infomation was not montioned in your mamo of dven number

dated 2-8-2000, cnquiry abouk its closura was not made. Later on it was XSBEHSE
lcamt that the telephonic infomation was made by Sri sSushil Rai, EDP., So he

was askod- about the matter and he stated thQE Sri Tana did nmot attond on that
day. He (kai) openodd tho office with onc, koys haeing with him,-As the SPM
was gbsent, the cuswners at the countor were annoyed and asked him sevoral
guestiogs, SO he reported the matter to Itanagar H,0.., by whom he was advised

-
to infom your offico, So ho did so. Sri appoarcd at iixax tha PO at about 3 PM,

shortly befora I paachod thore. A statoment in this regard has boon obtainod
from 3ri kot and 18 onclosed herowith,

i exuainod tho 80 account ofAP Socrotariaoto S0 and tound that there was
no transaction on 2-8=-2K, Sri Rai s9ld stamps from the advange given t2 him, "

So thd statoment of Sri Rai is authentic,

1t may be mentioned hore that Sri Tana 's wif ¢ is not ms:ding
at his HQ Itanaggr but at his homec town Zire, - '

|
s i

r 4
[ sﬂrr-—-"

Asstt, Supdt, of Post Yffices

Bnelos | Central Sub=Division °
As statgzl) ' Itanagar-791111

! o : . . "
“aR 1/ MGIP (F.U) Sanmt—1 Postol35 (SFS)YS-1/5/10 Pf-il 16-3-95—1 2-4-95--2,00,000 Pads.

il
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_ , DEPARTMENT OF POST ; INDIA ;o
oot OFFICE OF THE DIRECTOR OF POSTAL SERVICES X i
' ARUNACHAL PRADESH DIVISION -

ITANAGAR - 791 111. |

- STANDARD FORM OF MEMORANDUM OF CHARGE FOR MINOR :
PENALTIES.

! ~ (Rule-16 of CCS (CCA) Rules-1965 ) e
I S - Ao
MEN?O.’NO. B-370 ‘Dated at Itanagar the 09.10.2000
b
Shri.Debal Majumder ASP(C) Sub Dmsnon Itanagar 1S hereby
mlormu.l thatitis proposed to take action ugainst him under Rule-16 of CCS
(CCA), Rules, 1965. A statement of the imputations of misconduct or
nusbehaviour on which action is proposed to be taken as mentioned above is

enclosed. L

2. Shri.Debal Majumder ASP(C), Sub Divn. Itanagar is hereb$'
given an opportunity to take such representation as he may wish to make against
the proposal.

3. If Shri.Debal Majumder tails to submit his representation within
10 ( ten ) days of receipt of this memorandum it will be presumed that he has no
representation to make and orders will be liable to be passed against Shri. Debal

Majumder ex-parte.

Y Receipt of this memorandum should be gekfowledged by
Shri.Debal Majumder ASP(C),ltanagar.

Enclo:- As above. \(‘\')J\
: ( RK.B.SINGH )
Director of Postal Services
Arunachal Pradesh Division
TO' ~

ltanagar—?‘)l 111.
Shn. chal Majumder

ASP(C),ltanagar-791 111, W w[/’/ ~
. ~ - A s

. ‘.‘? . ’
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STATEMENT OF IMPUTATIONS OI' MISCONDUCT OR MISBEHAVIQUR
IN_SUPFORT OF THE CHARGES FRAMED AGAINST SHRLDEBAL MAJU-
MDER ASP(C).SUB DlVlSION,I'I‘ANAG_AR,ARUNACHAL PRADESH DIVN.

1. Shri.Debal Majumder ASP(C), Sub Divn. Itanagar was directed to proceed to
AP.Sectt.S.0. and re-open the oflice after taking inventory of the office including

cash and stamps and he will remain in-charge of the office till such an alternative

arrangement is made vide this office memo. No. B-370 Dt. 02.8.2000, as this :
amangement was made on receipt of telephonic information from EDDAAP.
Sectt.8.0. Shri.Sushil Roy, at about 11.15 a.m. on 02.8.2000 that Shri.Koj Tana

- SPM A PSectt.S.0. not attend duty on 02.8.2000.

2. | But Shri.D . Majumder on verbal approval of DPS/Itanagar ordered Shri.S.N. |

Gogoi, O/S, Mail, Itanagar , who is managing the work of BPM, Donyipolo.to
maintain the skeleton service of SPM A.P.Sectt. S.0.1ill the SPM turns up vide
his memo. No. B2/Staff dt. 02.8.2000 and also mentioned in the same memo that
$iiri.Koj Tana was not absent on 02.8.2000, but he expressed his mability to
continue trom 03.8.2000. o A '

3. Assuch Shri.Debal Majumder ASP(C), Itanagar did not carry out the order
of this office and relieve Shri.Koj Tana SPM A.P.Sectt.S.0. without authority and
handing over charge of A1 Sectt.S.0. 10 an unauthorised person, |

4. ShriDebal Majumder ASP(C), Itanagar did not maintain devotion to duty

-and violated the provision of Rule- 3 (1) (i1) of CCS Conduct Rules 1964.

o ,
¥ e i

(RK.B.SINGH )
Director of Postal Services
Arunachal Pradesh Division

Itanagar-791 111, S

-

LI
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DEPARTMENT OF POST 5 INDIA
OFFICE OF THIE DIRECTOR OF POSTAL SERVICES
ARUNACIIAL PRADESII DIVISION
ITANAGAR - 791 111.

STANDARD FORM OF MEMORAN DUM OF CHARGE FOR MINOR ) |
PENALTIES.

(Rule- 16 of CCS (CCA) Rules-1965 )

MEMONO. B-370 Dated at Itanagar the 06.11.2000

Shni.Debal Majumder ASP(C) Sub Division,Itanagar is hereby
informed that itis proposed to take action agaimst him under Rule-16 of CCS
{CCA), Rules, 1965 . A statement of the imputations of misconduct or

misbehaviour on which action is proposed 1o be taken as mentionéd above is
enclosed. : X

2. Shri.Debal Majumder ASP(C), Sub Divn. ltanagar is hercby '
given an opportunity to take such representation as he may wish to make against
the proposal.

3. It Shri.Debal Majumder fails to submit his representation within

- 10 ten ) days of receipt of this memorandum it will be presumed that he has no

’

representation to make and orders will be liable to be passed against Shri.Debal
Majumder ex-parte. °

4. Receipt of this memorandum should be :nowledged by
Shri.Debal Majumder ASP(C),Itanagar.
Enclo:- As above. ' Q')J‘
' ( RK.B.SINGH )
Director of Postal Services
Arunachal Pradesh Division
- ltanagar-791 111.
TO ! ’
Shes Dbl Majumder
ASP(C),ltanagar-791 111.

| E@M%}w '

o
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STATEMENT OF IMPUTATIONS OF MISCONDUCT OR MISBEHAVIQOUR IN
SUPPORT OF THE CHARGES FRAMED AGAINST SHRLDEBAL
MAJUMDIR ASP(C)LITANAGAR ARUNACHAI, PRADESII DIVISION

- -violated the provision of Rule-3(1)(ii) of CCS Conduct Rules

1.Shn.Debal Majumder ASP(C), Sub Division, Itanagar was directed to proceed to

- APSectt.S.0. and re-open the office after taking inventory of the office iricluding

cash and stamps and he will remain in charge of the office till such an aternative
arrangement is made vide this office Memo.NO.B-370 Dt. 02.8.2000 as this
arrangement was made on receipt of telephonic information from EDDA, A.P.

Sectt.S.0. Shn.Sushil Roy, atabout 11.15 a.m. on 02.8.2000 that Shri.Koj Tana, ‘

SPM,A.P.Sectt.S. 0 not attend duty on 02.8.2000.

2.5hri.Koj Tana was not absent on 02.8.2000 and Shri.Debal Majumder,ASP(C),
- Itanagar relieved Shri.Koj Tana on 02.8.2000 without any proper leave from

authority. He also did not carry out the investigation on the closure of A.P.Sectt.
8.0, on the previous duy and attempted to cover it up in collusion with Shri.Koj
Tana or on his own initiative.

3.As such Shri.Debal Majumder ASP(C),Sub Division Itanagar did not carry out
the order of this office and relieve Shri.Koj Tana S.P.M.A.P.Sectt.S.0. without

authority and handed over charge of A.P.Sectt.S.0. to an unauthorised-ferson.
4.Shn.Debal Majumder ASP(C),Itanagar did not maintain devotiorf to duty and

04.

i (QSI{\B.SINGH )

Director of Postal Services
Arunachal Pradesh Division
Itanagar-791 111.
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DEPARTMENT OF POST : INDIA
OFFICE OF THE DIRECTOR OF POSTAL SERVICES
ARUNACHAI. PRADESH DIVISION
ITANAGAR-791 111.

NOY I3-370 Duted at lunagar the 20.11.2000

0 / \
ASEC), Sub Divn, . :
fumagar- 791 111,

Sub:- Examination of File NO.B-370 of this office.

Ref- Your LNONIL Did. 03] 1.2000
2 -

Y
§

Examination of Files under Rule-16 of CCS (CCA) Rules 1965 procedure
1 not pluurlbud ) '

i

Theretore your request to examine the said file is ng

Director of Postal Services
Arunachul Pradesh Division
Itanagar-791 11.

acceeded to:
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The DPS | .
Itanagar | |
| ".‘;' |
‘.j In the matter of alleged violation of conduct
“‘i rules,
I i
P . :
; Ref;- Your Mcae No. B-370 dt, 910« 00amix and 6=11~00
I ' .
P
w :
j

b i

If wént bearing o f the case in tems of the provisioens
laid down ; i;n CCs (Cca) Rules/65.

-

o

Lo

| \

P sa/-

T \ D, Mgjumder

| asP (C) on leave

Dt, at Agar téxla
the 02-02-01
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To,

Sub:

Ref:

Sir,

(9"9 o ANNYK — |

The Director Postal Services

Arunachal Pradesh Division

Itanagar.

Extension of time for submission of defence statement.

Your memo No. B-370 dtd 6-11-00.

The month of December is the busiest month for inspecting officers.

As such, there may be delay in preparation of defence statement. As such, I would
' request you to give me time upto 15™ Jan/01 for submission of defence statement.

Yours faithfully,
Y.

Dated at Itanagar the 2-12-2000 | (D.MAZUMDAR)

ASP C
Itanagar
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.'The Director Postal Services Eﬁég//gi¢> »

oS
Itd{lﬁgux "? 4&“
' - . . : A7 . K
- ‘ v : hﬁﬁm-. S :
' In the matter of alleged violation of* |
provision of Rule 3 u) (11) of CCS Conduct ‘ '

Rulea. 1064, R _ SRS

wWith zeterence to your Memo, No. ,B=370 dated S=10-2000 and f”
aated 6-11~2000 I like to submit my defence as under.’v ' '

'h‘./
4
'I

1; . . & wanted to examine the PP of Szi Koj Tana for pzepaxation of
aefence sctatement as it is a vital document Bx especially when the
" charge i1s collusion with Sri Koj Tana, Enquizy reports with statement
©f S5ri £oj Tana and that of Sri Sushil Rai were submitted which |
were necessary to examine for recollection. As the statements were .
in single copies tnere is no chance to £find those in other places
edcepc in his PF, Aloo it relates to his leave case and the allegation
18 that he was releived by me, So it is necessary to examine the
documents submitted by him while leaving the office. Therefore it
wap noCossary to exewine his p¥, _bBut yod refused to examine the PF
by me. I also wanted extension of time upto the middle of January/2001
Ior well preparation of defence as ,the month of Decembex is the
busiest munth for inapecting ofticers. But that also you did not l
grdant, So 1 am submitting my defence without the opportunity <£ , e
examining the PF of Sri Koj Tana and within,g’ the stipulated ﬂexiodo

L]

24 . In the charge sheet, i; was~e£ated that Szi Koj Tana wa s not ’
granted leave, but in the order dated 2-8-00 no mention was mg ade
about the fact, but only that the offica was closed and the o rdad
Wdas Lo reopen the otxice. . . \

ie e, However Sri Tand Wasg found available when I reached theze.'
Thouyh ne was available but he did not work on that day. Whole day .
he was aosent from the office, He apgeaxed Just befoxe py arrival. .
He ptated tnat his wife was in advanced stage at his home town ztro
and that her delivery date wasg 4=8.00 end there wag none to look
after her at home. Alsc that he fell sick and had submitted M/C on

5hut very day itself aud would not: continue 4nd would leave for his
hows town whether his leave was granted or not.

*

4 ic is not tne fact that Szi Koj Tana was releived py me,
He went of his own
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Se Yhouyh he was availaple at the Station it does néﬁﬂﬁiﬁn the
office was open, 5eeely door Tfemaining open does not mean the office,
¥as8 open, He did no work that day, The door was opened by the EDP,
8t Tana was not abgent from the station but was absent from duty,
®he corroborative statement of EDP ang my resultant report of

examination of the 80 Account authenticate the fact, So in fact
the 0££1c0 wag closod,

Before Proceeding , the verbal approval of youfsx for utilisation
of O/8 Hail was obtained, 80 the Question of éngaging unauthorised
perscn aoes not arige at d4ll. That was not the first time his
Borvice was utilised in a 80 Prior to that he was allowed to amx
Xun three S0s vigz, Seijusa, Rupa angd Kalaktang on emergent basis,

of cgurse not by me.Not only that, When there was acute shortage

of PA gtaff ag Naharlagun in March-April/2000 during my leave |
period, kex he wag relieved from Donyipolo under intimation to jou
and was engaged as PA Naharlagun and continued as such for long,

Ho objection was raised then, If he was then not unauthorised '

Dow also W he may not be 80. Not only that , Even ROW in case of .
snorfjage of PA staff at HO, his service is utilised, Not only thgﬁ.‘
8till now the PA'sg duty is beingbmanaged by boatman. BED official

and even by the-nominees af the EDs, It ia within your knowledge
also, SR T |

Te You 4a80 usked the 8Ms to manage the ﬁork of PAa'by‘utilising
tne LD8 in case of shorgage of staff,-I ddn:t like to mention the
Rame of the 50 and tne SPM now, If the EDs and their nominees are
not unauthorised pezséna. then definitely an overseer cannot be
an unsuthorised person, ' -

8, | During the time I had aibb afsexioua problem, My dﬁughter
¥ho -took admission in B, B4, college, Silchar, was helpless there
. Que to lack of accommodation and as such decided to quit. Huge
expenditure,was incurred in connectién with~ﬁe: admission, I directed
her toliemaiﬁ'tneze for a week by any méans.,that my leave had
Deen granted and I would be going just after the visit of CPMG,
In such a situation, I wasg not in a posit;gﬁﬁggf to go and arrange

for nex accomodation: as SuCh your verbal,to utilised the service
of U/8 Muil was obtained,

e - 1 am serving fur tne family and the children., I could nct
ask my aduynter to leave the College and go homes
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10 It is not the fact that the investigatioh‘?gzort was - f

not subamitted. Also it is not true that the PO was closed on the

previous day, The investigation report about closure of PO on
2v8~00 and Tena's leaving away was submitted vide my office

letter to, B2/5taff dated 27-9-00 and despatched vide Invoice No
46 dated 29-9-00 entered at serial 2/22, Funtker napovit wad K452

Avkarpr BG A M»WA?,-

11, 8ri Tana's mux case was genuine, His wife is not atayinq
witn nim , but staying at his home town Ziro. She was on advanced
stage and tne doctor gave the BEDD on 4-8-00 and thst day itself

sne gave birtn of a baby. There is none to look after his wife
&t home, He stated that he could not ask his wife to defer ‘giving
pirxthk of tne child, Qut £ tension he himself fell sick and

- submittea M/C on tnat daye So it was not right to refuse his
leave, May be thexre was shortaée of staff, Always there is shortagé
and the staff position was vworsg in the past, But the divisional

office was full staffed then including 0/5 Plg.In the past in

case of acate shortage of staff the service of O/5 Pilgi was

_ utiliseds So one could have been deputed from the div;sional'
oftice itaelf. I was unnecessarily made involved in the case. My
office is also an important one and having heavy load. Even then

I aid not refusexum the order but executed it. But I did not relieve
8ri Xoj Tand, He went of his own. The provision of Rule 3 (I} (I)
.0t CCM¥ Conauct Hules, 1964 Was not violated, ‘

12, | Your order was to reopen the closed PO which was executed.
Alast I nave been charged for that, Perhaps it is because of
some reasons which I don‘t like to mention now., I know you are
aispleased with me and aS want to harm me, This is why you have
contemplated ﬁhié. I xnow I will be charge sheeted further in
future again and again, so long I will be here and will be
punishea by hook or crooke This charge sheet has been issued
only with this motive,

-

3. From tne sbove discugsion it is crystal clear that the
cnarge is entirely baseless, fabricated, motivated and frivolous

«end aeserves to be summarily dismissed

ateod et Itunagaer

t‘uo"c,b'o'i beee

“
[ XXX X

C7 NAJUMDhR )
ASPﬁCent:al Sub Division
Itanagar= 791 111
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DEPARTMENT OF POST 1 INDIA _ ) A "
L E OFFICE OF THE DIRECTOR OF POSTAL SERVICES ' '
1L . ARUNACHAL PRADESH DIVISION ' : | .
L - [TANAGAR-791 111 ‘ - o ‘
" -— : ‘ WA PN
; MEMOUNO-370 Pated: 10.12.2001 Aj\(!/o@‘ , S
| ' oL Yosw?,‘qo:i“f‘ i
g " _— - ™"
R ' Shii. ] ebal Majumder, ASP(Central ) Sub Division Arunachal Pradesh M&’xmm; § ;
N was chargesheeted vide this office Memo.NO.B-370 dated 6.1 1.2000. It is imputed thaty - i ;
SheiDebal Majumder ASP(Centeal) Sub Division  Hanagar was directed to proceed 1o b
R AP.Sceretuiate S0 and fe-open the office afler taking inventory of the oflice including cash -
! and samps and he will remain i charge of the oftice Gl such an aliermative arrangement i , '
!, mnade vide this olfice Memo.No.B-370 Dt 2.8.2000 as this armangement Was made on receipt X :
| ‘ Cof telephonic information fiom EDDA AR Seactaviate SO Shei Sushil Rov at about 1115 am i h
: f on ’.1.8.20_!}“ thut Shii.Koj Tana SI’.-‘.\I AP Secretariate SO not attend duty on 2.8.2000. _ . l
[ . - PRI . ,
:g g Shiikooj Tana was not absent on 2.8.2000 and ShnDebat N ajionder ANP(C) |
"o Sub D, B relicved ShiiKoj Fanaon 2.8.2000 without any proper leave Gronauthanity,
o He also did not carry out the investigation on the closure of A.P.Sceretariate SO on the !
! previous dayv and atiemipted (o cover it up in collusion with Shri.koj Tana or on hi§ own - e
j : intiative, ' ' ' ‘
SR As such Shri.Debal Majumder ASP(C) Sub Dn.ltanagar did not carry out the '
]‘l . “* order o this office and relieve Shii.Koj Tana SPAL AP Sceerctariale SO without authority and
é‘: . handed over charge of AP .Secretrmiate SO to an unauthorised person.
",f L Sha.Debal Majumder ASP(C) Sub D, Ianagar did not maintain devotion to ' v
1 duty and violated the provision of Rule-3 (1)(ii) of CCS (Conduct) Rules 1964 ' o ‘
b . :
f re | Shri.Debat Majumder submiticd his defence statement against the above charges r
vide his fetter o. nil dtd 8.12.2000. o
L]
L : : C
‘o : I have checked the case in detail. Shi.Debal Majumder ASP(C) lanagag was |
. © directed vide this office T.NO.B-370 dated 2.8.2000 10 procecd to A.P.Sectt. 8O and to ‘
y' ' G- seopen the office afier taking inventorv of the office including cash and stamps, as Shii.Koj L
“ © “Fana officiating SPM AP.Séett, SO was vepordedly absent [rom duty without handing over g
- charge of the office and the office  was reportedly closed. Stui.Dehal Majunder was also
%' 4 directed o remain inchanee of the ollice till such allernative arrangement is made. :
4 : ‘
f)F R Shr.Debal Majumder vide his memo no. 13 2. Staff daicd 2.8.2000 (lircctf.'t!
i Shii.S.M.Gogol 078 Mail ltanagar to maintatn skeleton service off AP Secit. 50 vice Shri.key
i ‘Tana relinquished charge. e has further stated that Shri.Koj Tana was not abscul today, but
v 7 that Shr.Koj Tahg cxpressed his in:jﬂtilit_v to continue from 3.8.2000. ‘The Cash/Stamp/NO)
-t Forms stock and cenificates stock ats correct. Shri.Delal Majuinder was reminded vide (s
i’f" office Tetter nn. B=370 dated 21.9.2000 to submit o detailed engquiry report, - along with the
. statenent of e stall regading e cosue o otherwise of ADLSeett: SO, Shriddebal
i Majunder cubmitied a report vide} his letter ne. B Stall dated 27.9.2000 enclosing a
N \ ‘ .
9. Contd -+
W
ST iny - - _ |
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o statement of Shii.Koj Tana colleated mecorded by i, It said fupoit ol 12 M igumider” NS
anagar 110 o cend sombody o rdicg&& 1,\2)

L Pk whatedd that Shei Ko Tana reqpiesicd Postmaster 1t

pe  hin othenvise he (S kog Lana b will have no allerpative bt 1o feawe (he obfice ey witlethy

| - Postinaster and go home. Quk: of lension Shri.Roj Tana foll il and sibhmitted NC on
2.6, 2000, Shri.b.ajumder has not enquired inlo the closuie of the oltice. Shii.Koj iana TIT.
hi statement, has also stied th:atf o report abant the Closure off the oflice was sent. Pt that

S lie teguested Poshster fanagar HO 1o send somebady o take chnge ol the oihee othenvise

B he waill be compelled to go. i - : o o

N ' _ o .

[ k 5 R ahre 1o Aaunneder wirs ahedd vide this olfive hetter no 13- 3740 ;l;ﬂcd 9 10,2008 1o

, L colleet the platemcnt of shiSsushit oy 1HDA LSS0 wha b purpanied 0 hane |

i ‘ } . reported over phone to Divisional Office at aboewt 11.15 ANFon 28,2000 it Shii ko) JLana

i ,r'i: : SPM ALD.Seett, SO did not attend duty on 2.8.2000. C

ol C . - . . . . e
“chrig).Majumder submitted report vide his L.NOD 28t dated 23.10.2000. I ] L

Jis 11 he has at Jast stated that * Turther enquiry vovealed that Shri.Roj Tana was absent lrom |, )
smo-of cveny

7 duty on TRo000 . Asthe source of information was not 'mcmiohcd in your m

" no. dated 2.8.2008), enquiry aboul its closure was tiot made”. Alongvath the ltter, he h'.ls“
forwarded the staternent of Sliri}Su_.chil Rai gjccnrdcd by him. ~$hi.Sushil Rai has.stated that -

© Sha.koj Tana did not come 10 office. 11e has further stated thal Shui.koj Tana came .post

affice at about 3 I°’\d hcforc»;un’\;'nl of ASP. . : ' cLo Ce

P, n s defence stateent shri. ). Majumcder has conten

" fsluri.f;(}j Tana; but that he weul on his own. e has also further stated that

T, . O . L .

fed that he didtnot velieve, SR
it was noet right o '
d trom Divigional .

‘Q - . v e . - e egd .
r2iuse the feave of Shrikoj Tana and that someone could have been depute
ffice itsalf. 1Tie opinion s that he was ncoessily invotved in the ¢ase; amd though hig
aifice was aise at Buponant one anch having hieawy load. e excontod fhe ordet gy
From the above discussion. (he facts which cleties in Bicl wie as
todian.<, '

. ‘ . . i
| .l Sht O M ajunder was diréeted  to enquire e d case ol slosire oF AP Segtt ey an
382000 and reopen il o ' L .
- 2. Sihridlof Tana oficiating SPM AP.Seet SO wvas absent flem duty oo 282000,

4 M Sini.ko) Tana furned up al; AP Sestt. SO al i 3PN on 2.8.2000 just hefore (he arvival of
- CGiwi ) M ajuander, : S o S )
R : 3 Shii. D\ ajomder allows Shais.an.Gogol (i Nl Hanagar 10 aeating charpe of
! ' e . . ) . .
RN AL STt s, : :
.‘...‘é!tri.!)..\lait'mdcr cubunits a ropont on® 2.8, et that Shrickoe) Tana was not apseat on that
RETY N . B
. day. 5.
e Y, ‘ : B
L o Shri b fjuinder was ashed on 21.9.2000 {0 cubiit o reporl aid statzn uf stulbi
S ceonpdine tie closme o othertise o AP Scelt.30en 3 R.2000
.
: o
i ' i
2 Contd.- - - -
R ;
- .- o v s et - B ﬁ
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‘/\» as 10 reopen the closed PO which Tie carricd oul and he is being charged for th

1. S b n fapundet qubinits @ g en 74,2000, <wing fhal Shi by Lass T veguesiv

P lanagar HO 1o send somebody (0 relicve him, othervise he witl have wo aliern
jeave the office key with the Postmaster and go home. [Ie has cnclosed @ st
shri.Koj Tana stating that no report about the closure of office was sent.- Shei.D. Majuder
has not mentioned about the closure of office on that day. He has also not submitied the

statement of the ED packer of the office on that day.

atement, ol

8. thj.D.Majumdcr was asked vide this office lctter no- B-370 dated 9.10.2000 10 submit the

starement of Shri.Sushil Roy EDDA AP.Sectt.SO on that day.

9. Shr.D.Majumder vide his LNO. B 2/Staff dated 23.10.2000 submits a report {hat ShiiKuj
Tana was absent from duty on 2.8.2000. He claims (hat enquiry aboul the closure of office

was not made. a8 the source of information Was not made 1o him.

From the above sequence of cvents it is clear (hat A.P.Seett.50 was not
functioning on 5 .2000 and thal Shii.D.Majumder wied to cover it up: in collusion with
shii.Koj Tena. Shri.Koj Tana wracd up at the office just before e armival of

y;hti.l).M.siumdcr & Shiri. Majumder allowed the O Mail 10 assume charge without following

the procedure for reopening ol @ closed oftice. 119 chaity to have not carriged ot the
investigation of (he closure of ihe office as the source of mformation Was pot disclosed 10 s,
Ihis argument 1S untcnable. as 3 clear writien direction was issued o im, and the otfice
consists of one spPaf and one LD Packer, whose stateraent were yecorded only aftet repeated
written directions from 1)ivistonal ¢ Hice. L

ated that this oflice ordet
at. The charge

o his acts of omission i the reopeing, of the office and

Shr.D. Majumder in his defence statement has st

apamst Shri.[2.Majumder pertains 1
administrative officer and 1find no ground for lenicney.

[t is amply chear thid he change against Gt D Majuidel wands proved,

and that he has not shown devotion to duty thereby violating the provisions of Rute (1Y of

S (Conduct) Rules 1964, 1 do hereby award the punishment of stoppige of one incremenit

| 1or one year when it next {all due Lo Shlil).;\l;\jlﬂ\\dﬁ' ASP(C) Hanagar. 1t 1y further ordered
that this will not have {he effect of pustponing his fture icrement.

{ xL.ig.Hlf;!‘:;(iil )
e tor preatal Lapyiee s
Hanagai=791 e

O \)
alive but o 905@ f\g"w

Wxx”\

\lry’mg (o cover up the non functioning of Post Office. This is @ Very cerions lapse for an.
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The Chicy Postraster General

. !
.k, Clrecle, shillong-793 001 Cffgz%xkiﬂﬁ

Subse Appeal against punishment order

Aespected Stir,

dith due respect ens himdle submisstion, I beg to state that » "
theIDRS Itaenagar being seated on o highly dignified chalr, has done |

@ great i{njustice to me, Ada such, I am submitting the following appeal
with the pray and hope that I wtll get right justice from your goodself, .

_ 9
2. . The DPS Itanagar charge sheeted me under Rule-16 of CCS(CC4A)

- Bules/65 vide his Hemo. No, B-370 dated 9-10-00, a copy of which 1s
WW
enclosed as annezure- 4 ! and 42, 4s &t was not stgned, I refused to

submtt defence statement. le then supplted the same which is enclosed
¢8 annezure B, '

Se . He again served a Sresh charge sheet on the same matter making
some change from the previous one, dut dic not drop the earlier charge
sheet, The ieror copy of the same is enclosed ag annezxure-C1 &C2,

4o For praparation of my defence statoment I wanted to examine the
F¥.of 8rt KoJ Tana, as! per GOI tnstruction (2) below Rule~ 16 of |
'CCS(¢CA) Bulea/65, as ?hat was-a vital document because the charge }

was aboug colluston with him, So it was necessary to examine the
documents submitted by him and also to eramine his statement and

thatﬁqf the Bpp , obtained during the time of enquiry, for recollection
But the learned DPS refused it vide his letter WO. B-370 cated 20-11-00,
the I?roxﬁgopy of which ts enclosed as annerure ~De By such refusal

he dented reasonable opportunity of self defence and thereby natural

Justice was deprived are
. ¢

’ . ‘ -
5. » I wanted extension 'of time upto middle of Jan/0! ror submission

'qf defence statement a8 the nonth'of December is the busiest montih
for the inspecting offtcers. That also, the learned DBS did not
acceed to, ‘ , .
t S
6. I subnttted combined defence statement dated 8-12-2&;0covertnq ,
both the nemos. which i? enclosed as annexure~5, But the learned DpS i
did not refute the arguments ratsed by me, for his conclusion to '
the dectatonu‘ ‘ : 4



7o ¥ wanted heartng of the case in terms of GOI inmstruction (ﬁr ¥
below iule 16 vide my letter dated 2-2-01, the !Xerox copy Qf’y‘u'
which 1s enclosed as annezure~F, But the learned DPS though Ai74
not’ refuse tn writting but did also not agree to that., Perhaps he
feared that 1f enquiry was held , the charges would not be proved,

il

8, The learneé LPS Itanagar vide his Nemo, No. B=370 dcted 10=12=01
awarded me the punishment of stoppage of one increment for one year
ohich 18 enclosed as annezure-G. In the sald memo., he did not
tnclude charge sheets and my defence statement which ought to have
found plece in the same, Also he did not refute the arguments ratsed

by me, Howvever the Ierox copy of the charge sheets and defence
statement have been produced by me GS GRRETUIC=- 4 to K.

Y. The charges are:-

(i) that I did not carry out the offictal order but relieved

Srt Koj Tena, SPK 4.,P., Sectt, .

(i1) that I engaged an unauthorised person in his plaCe;

(itt) that I did not investigate on the closure of 4.P. Sectt,
80 on the prertous day.

10. . Hegarding oharge (1)p# adbque, I atrongly hold that I did not
relteve 8ri KoJ Tena, I did not countersign the charge reports nor
submitted any document to thal effucty, There is no documentary
evidence that I relteved sri Koj Tana, Sri Tana tin his written
statenent admitted that he had no alternative but to go whether his
Jeave waa gqranted or not, He went of his own. I'he order was to
reopen the closed office (annszure-fif) which mas erecuted, So it
can't be said that I did not cerry out the offictal order and
relteved sri KojJ Tena. So the charge does not sustain,

43 regards charge (11) adove it is also not fact, Before feparture
h2is verbal approvael was obtained which he also dii not deny in the
”iscussion of order (annexure-G). Rather he clearly admttted in

para 2 of ‘tmputation of charge sheet datel 9-10=2K {annezure-ﬂ that

o |
e 2 .
3 o WY Vié%§z;me> ?

o ‘

S qﬂ“°

\M

his verpal approval wai obtained. So this charge also foee nol sustain.

As regards charge (111), it 1s not based on meterial facts, It tylthe
. fancted statement of the learned DPS, tiis mantfestation as if every
5&htna has been rutned.jBut the story is difrerent . It is not unﬁetstoo‘
what does he mean to iqveqtiaate on the closure of the A.P, Sectt. SO
on-the previous cay . The incident happenei on 2-8-00. So the question
of tnvectigation on closure on previous day f.e. 1=8-00 does not arise.
It ts also not true that 1 dtimet did not enquire the casé, It was
aokeﬂ offtctally only on 21.9-00%8 to enguire and submit detatles
report (annexure-&2) . The detailed report was submitted on 27-9-00
and 23-10-00 vide ennexure I & Vo In the order Aated 2-8=00 (anneruee-~t

1t was asked to reopen the closed PO and nothing was aakod about en. uls

!
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The annezure #1 elearly s8peaks for ttself, His orde'r was com@ﬁ%d with
~ and the Recsssary report tntimating the SJactual events was sudbmities
on that pery day ttsels which was sufficient for the purpose,, only

the statement of of 8/8ri KoJ Tana and S. Rai were left which were \)O(
_sudbmttted later on 27-9-00 and 23-10-00. It was not a caze of adstractior
frodbary / burglary/sraud, so 4 bdig report did not come up, It was a
Case of desertion, The report adout physical verification of cash
slamp ete, and the cércumstances on which Spi KoJ Tana closed the

| 0fftce vas sudbmitted on that very day ltselsf tie, 2800 which was

F qutte suffictent for the purpose, So 1t can't be said that no enquiry
Mas made, The learned Dps strongly claims that 1t was asked clearly
in .the opder (anmezure-§1) to nold enquiry., But the satd bears no
a'ucql;gnatructtou . 41ao Rothing was menttioned who reported about
¢losure of the offtce. S0 1t was not posstidle to contact that reporter
on the first day, That 18 what I meant to say the source of information. |

J:Iw learned DPS holds that 1t bas a serious lapse, but how e« Though |
Rot asked the sou moto report covering the required aspects om was |

.subnttted on the Sirst day itself. Thus the attridutation that no
enquiry vas made does not stand., fisstly, because the réport with
necaaiary infornatton was submitted On the same day of the tnc'&éent
ard secondly detatled reports were submitted OB 27~9=00 and 23-10-00
(annezure. I & J) The learned DPS stands on that no engutry was made,
but the documentary evidence (ennezure~ I & J) proves to the somtm \
contrary, His contentton that no enquiry was made with steff has ak
also no base, 4P Sectt, is a single handed mo delivery PO having ': !

O St0S7 strength SPN 1 and KDP 1, He' goes to show that ge if enquiry -

Pas incomplete for wamt of oontact with so many memders of stafy,

Reans éhtch reflected in my defence statement, So this ¢harge also
Mc“", . .
doe2 not atenr and all the charges are disprovdd, '
_ ]

11, It naa'uuttoncd In the defence statement a8 to the ctircumstances
WAy I Rad to obtatn verdal approval of DPS to uttilise the ssrvice
of 0/s Mail,

12, ¥ow 1,011l make pare wise comments on the Judgdment orddr _
date-d 10-12-071 (anne.gurc- ¢)s In para 7 of the same it was stated
that 8rt XoJ Tana dtd;not report about closure o the office .

.- But the closure report was informed to me by the DPS himsels vide

?letter dated 2-8-00 {arnezure-li). So it taq"i’écessaru to discuss,

13, Ads regards pdra 8 ?of Judgement orddr, the statement of Sri
Sushtl Rat (nominee) EDP » ®as obtatned and submitted on 231000

fo‘ It could not bde ob‘ atned on 27-2-';‘00 perhaps hisf appotntment
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15, ds Fegards parq iO( !
tnto the case of closur

directed to engutry
€ of AP Sectt, s0 on 2-8-00, but only to y .

éd, Iten (4)

_ rt Tena wqgg not adeent from thef station
bgt bas absent fronm offtce, Iten (6) ts admnitted, I'tem (7),The gt

was odtained and gent,

Rl away goon aféer, The 0/S ¥all wag engaged

OB the follosing day,
of a elosed office was

It ts not Jacy that pr

ocedure for ra

opening

not followe:, The 0/S Matl wqs

Quite satisfteq

WitA the ofr1ce Cash stamp oto, The

learned DPS

P

emphasised on the 'j:

compriatng eatadbléshment of SPN 1 ang KDpP 1
the regulapr ZDpP,

into on the sung day tiaselp,

order was to reopen the S0 and no eRQUIrY  Which the annezure i
clearly manifeats, The'!

WJactual events were Jurnished on that v
ttsels which Was gqutte sufftctient , Then

enguiry, thestatement of 8§/8r Koy
- forvarded ( annexure~-I & V) , so tt

Pas Radg. So the charge
The claim that‘argunent '

ery day
asked later opn about detailed
Tana and oy s, Ral were obtatﬁeﬂ o d
18 not trus that o lhvestipation

o/ non perforuing investtqatton does not gyé{atn.

ts untenable 4, ROt auppioy e
* YVItolent ¢ Tt

Toge, W
v

r'd
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2 My unteanadle Aas not baen Jo-ptoally discussed, It was V‘to Bake
'// me gutlty by any neans whether or not covered by SJactual events.
j ' v\o\ '
17« As regards para 12 of Jjudgememt ordidr(annexure-¢) it is stated
L that the orddr to reopen the closed 50 was carried out, There was no
| W

cover up to the non functioning of the office . It actually did not
Juncttion as revealed from my enquiry report, '

X " 18, The leanned DPS once charged under Rule-16 vidé Nemo ¥o, B-370 . |
| viatdd 9-10-00 (annexure 41) Again he charged for the same chargea.oni
! 8-11-00 (annexure C1) without dropping the earlier charge sheet, It
,f'” took lomg one year to come to a gomiux conclustion . He did not gtve‘
. Re reasonable opporjunity for examination of vital document, He 4id

. not allow extension of time, Also he did not acceeqﬁo the request for

. hcartng o/ the case, He did not pefute the ckargexr the paras ratse-d.
? by me in the dgfemce statement, He concluded not on material Jacts f
‘ andqalso not on logical discusston and counter arguments on the,raise-
by me , He atuplyjnu;tfied my arguments as untenable but Bhy untenadl.

‘“' no reason could bé stated, for that, It 1s clear that he came to the-
L concluston on obstimacy and om fancled story. The entire process ia

L whimstical and vittated, So it may de charged for that.

P 19, The story in brt?f ts as follows.

1 a) §rt KoJ Tana applied for 15 days paternity leave on the ground
y : , of his wife's advanced stage, who was at home town Ziro, far
. avay from Itanagar..

'1wi b) Doctor'gave the erpected date of delivery on 4-8-00 and on tha
Lot very day ttself she gave birth of a daughter.

beod . !
e . ©) There was none to look after her at the home town.

d) §ri Tana's leave was refused and he fell 111 and submitted m/
T OR 2=8=00.

%, e) The staff position was better than the past. Tﬁe Divisional om
) pfftce was full staffed then. So one could have deputed from
that office iitself to relieve,.

' J) Srt KoJ raha rlosed thé office on 2-8-0Q.

» g) I was aske” tp work as SPN though it was not necessary.

. h) I was in compulston to go to Stlchar to arrange accommodation

of my dauahtar to enable her to continue study.

. ¢ . :
v , 1) I obtatned the verbal approval of the learned DPS to utilise
| the service of 0/S Mail, Report with factual events was sent
to DPs on the same day, 72

0/

~ J) I was asked offtcially on 2/-9-00 to subnit detailed MQWI’[[
rcport oith statement of tke both the offtctala.

!
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! ~1)The 0/S Mail worked as SPK thrice before that viz, at Seijusa

-

4

* -

Rupa and Kalaktang.

m) His service was freguently utiltsed 1in case of shortage of P
staff at HO and Naharlagun SO, :
a) EB and ED nomineesf are assigned full fida fledged P4 duty at
&0 and S0s. In §0 they work in »111 dranch, registration and
dpccd post counter, NO conptlation » registration receipt and
despatch and in FP receipt, wtthtn‘full knowledge of the learned
DRS. But no objactton is raised. ' :

o) 8rt KoJ Tana desertcd thd office on 2-8=00 chd returned after

" ome month, But surprisingly no action was taken against him,
, This goes to prove immense biasness of the leurned DPS.

p) I ®as charge sheeted though I followdd the order of,reopening ofr f
the closed office.

L]

q) ['vanted to examinaf the vital documdnts for prepation of ad
defence statemsnt,

r) The learned DPS refused to show thdl vital docuaents,

- -

/"- - -—
e —

e I !t:zztzz::dzﬁzﬁ—f submitted defence statemant on 8=12.2K,

20, ~

t) The learned DPS could not refute the argumenis put by me in my
defeuce 8tatement, But he puntshed by forqund not on the basts
qf uatural Justice, :

" I mentioned in my defence staiement that the DPS Itanagar is d
displeased upon me for some reasons, These are;i-

a) At the time of honourable CPKG's inspection in the year 2000, I
Srankly confessed about some non-functioning BOs in course of
discusston. 4t thfa the honourable CPKG was very mych surprised
and vigoroualy puqsued vith reopening of those BOs. The learned
DPS blamed me for {invitiyg unnecessary problems, He was very much
annoyed with md, Sitnce that incident he is giving me troudles ani
harrasing me tn many ways misusing his ofrficial power, He threatenedn
Re Kan) itimes to place me un'es suspennion.

|

d) 5r1 Kento Ete Eongurable Hintster, Personal Administration and
Tratning, Govt. of 4runachal Pradesh called at the residence of
the learned DPS oé one night and charged him for giving him some
Jalse offtctal inforuatton. Then I was at Itenagar. I was called
at hAls resieence at late houra of that night., Had I wanted I
could have avotde& that, But I did not do so as I thought if I
would not go then!the DPS might be tn trouble, So I attended, He

succurded to the Fomourable ¥intster ang apologiseq



. ‘/ : : %7) W P«WN* - | ‘
* e ! . . ' . wad '
' : ‘LI\K/ . ‘-‘ & ’t

iy Jest Kas restience at about utd night and passed wnozq«sﬁo\mﬁ mgn*t.
 The problew was solved but he felt hunallated. I could Mtse that \
‘ night that revange of it would le taken upon ma. %)

S

a1, 1%3 followtng shortcomings prevail in the #ueqame»% Pmme&““”74

1) Chargc sheeted on the same matter second time withaut dropptng the 8
earlter charge sheet. ' ‘ co ‘ %
1) Denial of raasonable opportuntty-v , | i
111) Denial of hearing without showing valid reason - )
10) Fatlure to refute the défence argunents para wtse. | o
v) Concluston on fancted statement, ‘
5 Ihat atr. the puntahkent order waa completely on peraonal arudge
anger hatered and enmtty and got on . thd basis of naturdl Justtce, A8
_ auch I would pray to your honour’ ‘that you would be . kindaeuaugh to ;
o Judge the charges with resference to the documentaﬁy eviddncea arguned
i arguments and counter arguuents wtth "due cape and ragard to natural
Juattcc and set aside the arbitrary order of the ‘DPS’ and for such oxn |

zxznntx act qf your ktndneas the humble appeclant shall eoer pray.

'thg.profbund fcgarda.

i ' . : ﬁ
> ‘ ‘ L

Yours fatthfully \2

v v ' y v ) v

. M " 13
" L
O Enelos ;
i ‘ . m M
+

Ja atated

Duﬁcdrgt.PcsIghut

g | |
( D. ksJoNDER )
ASP Centrel Sub—divtsion
Pasighat, Arunachal Prcdcal

the Mr,az.,. - , . 791 102

Copw tb F2 ' :
. The Dtrector Poatal Services , Itanagar in dupltcate with

requeat to Atepoie’ ok pt the earltest.

1o - ..’, ‘

f qu/mm)
» ASP Cenzral Sudb-divistion

Pasighat-791 102
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. DEPARTMENT OF POSTS R
OFFICE OF THE CHIEF POSTMASTER GENERAL, N.E. CIRCLE
L {  SHILLONG-793 001

'

1

NO. STAFF/109-4/02, ~ Dated at Shillong, the 01.10.2002.

<

| . ' ORDER
f! ) f' ! .

Subi-  Appeal preferred by Shri Debal Majumder formerly ASPOs,
PR PR

Itanagar, now ASP (HQ), Agartala against the order of punishment
issued by DPS, Itanagar vide Memo No.B-307 dated 10.12.2000

{ : ' omghﬂ for one year from ]l]g, date n
next falls due.

' ' Shri Debal qulumder.\yas earlier proceeded against under Rule-16 of
CC8 (CCA) Rulex, 1965 vide Memo No.B-307 dated 6.11.2000. ‘The charges levelled
against Shri Debal Majumdar are as follows :- '

?

()] 8hri Debal Majumder, ASP(C), Sub-Division, Itanagar was
directed to proceed to A.P. Sectt. 8.0. and re-open the office -
after taking inventory of the office including cash and stamps
and to remain in charge of the office till an alternative
arrangement was made vide this office Memo No.B-307 dated
02.8.20Q0. This arrangement was made on receipt of telephonic
information from EDDA, A.P. Sectt. S.0. Shri Sushil Roy, at
about 11.15 a.m. on 02.8.2000 that Shri Koj Tana, SPM, AP. -
Sectt. 8.0 did not attend duty on 02.8.2000. 4

(i)  Shri Koj Tana was not absent on 02.8.2000 and Shri Debal
Majumder, ASP (C), Itanagar relieved Shri Koj Tana on
02.8.2000 without any proper leave from authority. He also did
not carry out the investigation on the closure of A.P..Sectt. S.0.
on the previous day and attempted to cover it up in collusion
with Shri Koj Tana or on his own initiative.

(iii) As such Shri Debal Majumder, .ASP (C), Sub-Division,
Itanagar did not carry out the order of this office and relieve
Shri Koj Tana, SPM, A.P. Sectt. S.0. without authority and

handed over charge of A.P. Sectt. S.0. to an unauthorised

person. : ' '
o " @v)  Shri Dei)al Majumder, ASP (C), Itanagar did not maintain
| - devotion’ to duty and violated the provision of Rule-3(I)(ii) of

' CCS Conduct Rules, 1964. ' ]
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RNE “{ » - The Disciplinary Authorlty Le. DPS, Itanagar, on going through the

| e defense wbmmed by Shri Majun'xder and with due regard of all relevant facts of the

case issued the order of punishment against Shri Majumder of stoppage of one

increment of the official for one year from the date it next fell due vide Memo No.B-
307 dated 10.12. 2000 ,

2 : - ShriDebal Majumder preferred the appeal agalnst the order of
L pumshment issued by the Disciplinary Authority. I, the Appellate Authority, having
gone through the appeal as well as all other relevant records of the case have

a"'

Ly -t R AL
i BT SN

b) -

:% o kR ';arrived at the following decision:}

i

i

It has come out clean from the defense statement as well as the

“order of the Disciplinary Authority which - has cited the

statements of the other important witness. in this case i.e.the

- 'EDDA, that-Shri Majumder had helped Shri Koj Tana, SPM,
ALP. Sectt..S.0. to relinquish charge on 2.8.2000 concealing the

fact that Shri Tana was absent from duty on the day upto 1500
brs. Shri Tana had already absented himself from his officelon
the day during its working hours from 0900 hrs. upto 1400 hrs.

' While Shri Majumder was despatched by the Divisional Office

to make an inquiry into the case, he deviated from the
responsibility entrusted to him and instead tried to shield the
SPM from the consequence of unauthorised absence.

While this is itself a serious ‘offence Shri Debal Majumder

further added to his lupses by directing the O/S Mails Shri S.N.
Gogol, Itanugar to take charge of A.P. Sectt. S.0. during
absence of the regular Postmaster. This order was in
contravention of his authority and in clear contradiction of
directive issued to him by the DPS, Itanagar. It is quite clear
that Shri Majumder exceeded the mandate given to him by the
DPS and tried to belittle the lapses of the Postmaster in leaving

his duty without authorisation. The case was handled casually
. by Shri Majumder ignoring the fact that sudden absence of .
official from, duty might have caused serious public grievance.

i

Shri Debal Majumder concealed the fact of the absence of Shr.i

~ Koj Tana from duty on 2.8.2000 without authorisation in his
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first report: Howe'ver, it became evident thﬁt Shri Majumder L :i“: |
sent a misleading report to shield the SPM as he was again S il[t b
directed to make an’inquiry by the DPS. The report submitted Y Hl‘ 1
by Shri Majumder dated 23. 10.2000 with the statement of the a
EDDA cleared all the confusion created by Shri Majumder : i
himself und established beyond doubt the . unauthorised ' l i
absence of Shri Koj Tana. : A S
-t : o
3, o 1, therefore, have no doubt that the charge against Shri Debal e
N Majumder has been established ‘allegation that the charged official was not given é
adequate opportunity to access the relevant documents is also not convincing to me. ¢
| I am confident that by giving access to the personal file of Shri Koj Tana would not '
e have helped Shri Majumder in* any way to bring further evidence against the R e
o charges. . o Y
“'!} A 1**& T S SRR ST (P
1L I W S However, I have also gone through the past records and noted that the : L
. service was not un-satisfactory. With this reason, T would like to take a lenient view PR
~ and give him further chance to improve his performance. With this objective in view - o
| T reduce the punishment of stoppage of one increment for one year to stoppage of i
~ ' one increment for 6 (six) months without any cumulative effect. J— ok
: “ . ' e ‘ : ' ] o
/LV\/ B R
(PK.CHATTERJEE) - . | ||
Chief Postmaster General, S z?:i ,
N.E. Circle, Shillong-793 001. : ik
‘Shri Debal Majumder | o
ASPOs ' g j : ' - N
( Through DPS, Agartala ) i. S -k
Copy to:- | | | L
\'/\’/ Shri Debal Majumdér, ASPOs (HQ) O/O the Director Postal Services,
‘ Agartala Division, Agartala. '
2. The Director Postal §ervices, Agartala Division,"Agartala. \ .
LY ' ' . o 1
¥t , ’ : |
3. - The Director Postal Services, Arunachal Pradesh Division, Itanagar. L P
4. ‘Office copy.
l » 3 f :
r 7 i
| | |
|
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The Member Personal i | ﬁwéf;n
0/0 tho Dircctor Gcm_ra'l nesV
Dopartment of Posts, Indza
New Delhi,

(Through proper channel)

Subi- Pctition against docision of the appel{ato
authority,

Voo tatod Sir, '

With duc :osﬁbce and bumble submission, I bog to state that I
“have been the victim of 2 great injustice, To get :justicc, I appealcd
against that injustice 80 the appellateg authority with discussion
Of full facts with Jocuncntary cvidences, but that suthority , though
mitiguted the injustice , but did not give weicthtage to the argumcnts
ond documents produced by me, As such, I m submitting this petion

before your ¢oodself with the pray and hope that I will get justice
oW,

2e In stcod of illulborate discussion, I am sulnitting copy of the

dppcllate order dated 1-10-02 with copy of my ppcal dated 4-2-02 along
with thé/ cnclosures,The charges wercs-

(1) that I did not carry out tho official order but relioved Sri
KQJ Tﬂn”‘ SPM A.P. Scctto

(11) thav I cngaged an unauthorised person in his place.

(111) thot I aid mot imyostigato on the closure of AP Scctt, S.0.
ont, the previsus day.

3 As rcgards charge (i) the appellate authority came to.conelusion
» that I rclicved Sri Koj ‘fena conccaling the fact that Sri Tana was
? absent from duty uptof 1500 hours and that I shiclded the SPM, But
tiic actual fact is dilfferent, In my roport dated 2-8.00, I clecarly
nentioned that Sri Tapa was mot absont but expressed his inability




4.

i
i

5.

1
\

to®ontinuc, , the oopy of;f which is cnclosed hercwith as annx.-K. w«a\"‘
Hc woe acked to retirn t:o duty but he was unwilling, In his writ%cn é’
atatcmc.rxt he adaitted tlzat he had no other alternative, hut to o

»bct'hor hiis lcave was grant:ea or not, He went on his own, I could not
drag him to duty by fnrcc‘

(1

vl

o? 0@5‘

. what the EDP stated in his written statcment

I clso mentioned in my rc'port; dated 23-10-00 (anny.-J), Hc was absent

fron duty but ot from the station, He was moving from SO & to HO

and Divisional Office, deserting from duty, I verified cash, stomp _
certificates cte, on 2-8-00, The SO acoount will reveal that there '

,Was no work on 2-8-00, Sri Koj Tana did not submit relinquishing charge '
rcpotts to mc, but he submitted dircct to DPS offide ard KO, on his f :
own. Ho Aid mot submit t5 me for countersignaturce as he unlerstosd .

that I wouldZ not countersign,

The 0/S Mzil was cngaged osn verbal approvak of the DPS, In the

mco, dated 2-8-00 (anmk- K) it was also mentioned clearly. Some times
WC arc to act on verbal instructions without waiting for wriqtt‘on

confimation in casc of amergency and in the scrvice exigency., The DPS
did not deny it in his discussion (annx=G), Rather in his charge sheet

dated 9-10-00 (annx-Al) he clecarly admitted in para 2 of th ¢ imputation

{annx~-a2).

The 0/S Mail was utiliscd frequently at Itanagar and

Nabarlagun in case of shortage of PA staff, The DPS had full knowlo@doe
of-the fact, I aa sulmitting cpy of his diarics for the month of

Dec/2k and Feb/01 as annx-L which will prove the fact . He worked as

SPM corliér also in 3 Ds, ‘Even the ED staff were utiliscd in shorgage
of P.A staff at Itanagar u:Ltm.n the full kmowledge of the DP S, Even
in his officc kxkg itsclf, the EDs arc perfoming the dQuties of PAs

und still mow tiis practlcc is going on, Thc appcllate authotity over

looked this point, I am submitting copy of DPS Itanagar Mamo No, B~370

' dated 10-8-00 as an additional document as annx-M , in response €0
my Memo dt, 2-8-00 (annx-K) which also does not dony that verbal

approvol to utilise 0/5 Mail was not obtained, However it claims that

there was mo opproval 0 ReXxxkxix® keep the post of Donyipolo in
abayancao, but %2 it io aificrent issuc and ot in the charge shect,

The disciplinary authokity awarded penalty sk only on the point

tnat I d1id not mrguixyx cnquire the casec, But it is not truc. I submitted
cr.qwlry repore on 27=-9%00 apd 23«10-00 (amnx- I & J) when asked to do

52 2n-21-
' 1
thenc,

{annx)- H2) But the appellate authority over looked

l\ | |

)
.. . . - . 4
e e . ‘ . . . “ SR )

. . -



', - e m . . - . L e e I SO S minilmnﬂem&M
e v W
3o ) I, . T : . '\“SB
‘ : 6.;3 It ;. s ntcessazy to cxmmc the urlttcn .atatcmcnt of Sr@@@%’ 'I‘ana
1

.and o* Sri- S. kai, for r«.collcctionﬂ o prcpare my defence o Also it
'ua... nocosaary to oxauino tho dbcunonts such as charge reoports, loave
1 | @E epplicutionﬁ and M/C sabuuttod by Sri Koj Tana as to whother those .
i ‘ were countersigned and forwarded by mo, All those wera availablo .in
by PP of Sri Koj Tana , becausc the case was processed from that file, By
. ":lcnying cxminution. rcasonwblc opoortumty and thereby natural .Justice

"'.{',?[: . ua.» Jcnic..l. The appellatc authority overlooked tlus point,

.. I uanted cnquity of thc caso as per. Q‘JI instructions below. !ulc-lﬁ
Thc D?S did mt allo

.

2N

o The v it. (I‘hc truth could havo been rcvcalocl. if 1t had. §»“'»
A7 <, e 'ﬁ“"; "“‘ " Lo ;

i L bcen JDne.Ihc appcllate authority overlookcJ this p01nt also.

8 1 I was at fault, Srl Koj Tana was also an offonder, But the DPS -
“ e too}’ o action against him, This point ® was overlooked by the " ;
55‘ ( T aopcllate authonty..» " - . R N : f'
i ‘ : ' T

s, o Only twoy days were l ft for wifc of Sri Koj Tana, to give birth - :  °

o of a baby. She was at hix honc town, far away from his HQ and there
|, . was ronc t5-look after hcr. But paternity leave was refused. Me foll

C . sick and sutmitted #/C. Even -then. the DPS showed 1o lcast humanity.
A
‘ he t.ppnl,lttc authority ch;l nnt consi.lcr tm.s point,

1‘0. 'Tho es could have ordercd for one hand to ¢go with nc for taking
sver ting chargo of the SC in my prescnce, But instcad he asked me to
wiIN a3 EPM xbxrxk though it was not noecessary, Ho ordox:ua mo o work
under o H3 G-1I 1in tho 3000 .;t.ation. But that I aia mt rcfuse, To .
¥ porfoom-my fathbrly duty t my hclploss daughter at other station,
I obtained 5 days EL duly sanctioned at that time but an obstaclc
caue on the way. Therefore his verbal approval to utilise the scrvice

... 9f0/5 Mail was ob tained, Thc appellate authority did not cnnsmcr ;o

"' this point, | 3 o S

11. | 'I.‘hat sir, I am pulv:.r:.ging ny hea.l at yout doop for justice with

g the pray that? Ayour honour wouldy? be kind tnough to exanine dcoply the

.Iocu::ztntt amd argamaents 1aid by mc and would order ‘@ proper judgement
P arrl for ‘that thc hunblc —th« petitioner shall ever L)ray.

e e et e e
- U

o -".?_ ‘-Wit:h WaIm rogards.

. | o Yours faithfully,

| '
O P
I

o £2d at ~gmctalqzs : == ] _ 3
.' 1 5 6=11-02 | | ép Bﬁﬁuwm ) ,

Agartala . .
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2ha Maabor Parsonnal . . ,
0/ tho odrectdr Ganwral Q/\,
Daoportaont of Posts )

Bow Dolbi, | b‘“‘w o

o Subse Potition ogyoinst decision 0f the cppellate
: | autiority, |
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- Vanamca:l 8ir, - :

1 _‘ . with dua respoct and humblo asulsaission, X beg to aeatc thct x
L

i

ptotartoa a potition O your ¢oodsclf on 6-11+02 ayaiat the npponcto
acd.sion of CPMG N,B, Circla Shillong order No. s'rwr/zoa.qoz aam
i 1-10-02, TO 82004 up sagttlanaent of tho ceso, X sulmigtad the enso chmud'
i o pmpor channol, which wos forwardod to. CPMG n.8, Circla, _sm.uong viao
R DPS Agartnlo lottaer 0, B2/D, Majum.lo: Jntod 13—11-02. ’ :
|

o, That sir, 1 mon the vargo of retim'acmr. and moy ‘ot concimo
: upta l-mxxm suparannuation, The punishmant was under Rula-xﬁ anl m
i onquizy was comductal though 1 wantod, fow if I g0 on voluntory

l“ e m:.xancnc. this will efioct -pansion mich aqainst. tiiQ pxinciplo of

" Rulo» 10 for conductiny onguiry.

‘,;‘j ‘ ' .

§ That sig, I hava oscortainud from QO that tho petition hes rot

Yot boun Deworlded t0 youk (00dsolf, A suchy I o subwitting a copy of
tug saae with the pray £or oxpoldi tipus sattlaaont,

sy : That sir, oy sorvice book is moving in connection with ‘ny oppeal
qii L c..»o oad as such 1 m unable to teka loava bafoxc ny xotitcmonto A3 such
i Co -2 uant. G4palitious sotiluacnt: 0f tlo coso ! a

J‘it i B i

;i | with profound regardss |

A oy - ‘ Yours foithfully,

. -1‘ ) #’J“ .\jU/ ) . : o

i rﬁf@aﬂj“ ; (D mAmsR )

H\ o . ASP HG

o | 0/0 tiha DPS

! . ?Du‘cod at hgartela f;urtaln

i tha 20-1-03 '
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* 3wy FAL 001 Director of Postal Services (HQ) v
J& 31F meran 6 pgtey Office of the Chief Postmaster General w RS
A SR G yfiioe North Eastern Circle L /NDIA POST
TSI - 793 001 ' Shillong - 793 001 P e e , t&
T — »

D.0. No. Est(Plg)/6-4165

Dear Shy; Singh,

It appears from your letter No. A4-49/Thanlon SO dated 13-1-2003
“that Shrj Ky, Ranga, pA., Churachandpur Was posted as $PM Thanjon SO with

charge " SPM Thanion ill joining of Shrj K v,

. Teported side your letter Mo, ‘A4-49/Thanlon S0 dated 7-2-03 tha¢ Thanlon SO
was re-cpened on 16-1-2003 pyt nothin i

Jolning o7 regular SPM which may kindly be confirmed,

Shri R.K.L:. Singh,
Director or Posta] Services,
Imphal,

Copy 10 :-

t General,
S N.E. Circ ¢, Shillong,

E;! E 1 '5 *
h ‘elephone - 224922 {0} s 224500 {R) \~
L}
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Coattal Admisi-ative Tribunal

A 4MAR200+

‘3—‘ ,‘\‘l_.. ,-‘ ’} r‘\ TIQ ':‘3.’-’5"5 ‘
Guwzahrti Bench

A DM

IN THE CENTRAL ADMINISTRATIVE ~ TRIBUNAL
GUWAHATI BENCH : GUWAHATI

In the matter of -

OA NO.127 0f2003 ¢
Debal Mazumdar ... ... Applicant

Verses

Union of India & O1s.
... Respondent.

WRITTEN STATEMENT FOR AND ON BEHALF OF
RESPONDENT N0O.1,2,3 &4.

I, M.lawphniaw, Director Postal Services, Amnachal
Pradesh Itanagar-791111 do hereby solemnly affirm and say as
follows :

1. That I am the Director Postal Services Amnachal
Pradesh, Tanagar and as such fully acquainted with the facts and
circumstances of the case. I have gone through a copy of the
application and have understood the contents thereof Save and
except whatever is specifically admitted in this written statement
the other confentions and statement may be deemed to have been
denied. 1 authorised to file the written statement on behalf of all the
respondents.

2. That with regard to the statement made in paragraph

4.1 of the application, the respondent beg fo state that the applicant
served in the capacity of Asstt.Supdt of Post Offices, Ceatral Sub-
division Itanagar from 78-08-1997 to 18-08-2002. The Central Sub-
Division includes the district of East Siang,West SiangUpper
Subansin,Papumpare,parts of Dibang Valley, Pasighat being the
ideal place for headquarter due to its central location. In order fo
cany out the work of inspection and others the headquarter was
shifted to Pasighat from Ifanagar and he was accordingly posted at
Pasighat.The pay scale of Postal Assistant is Rs,4000/- and that of
Asstt.supdt of Post Offices is Rs,6500/- and hence the status is
undoubtedly higher.

r
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3 That with regard to the statement made in paragraph

4.2 of the application, the respondent beg to state that Shri Koj Tana
was holding the charge of Sub-Postmaster A P.Secretariate Sub post
Office w.e.£1-7-2000 (A/F) to 1-8-2000. He applied for 10 days
Eamed Leave from 02-08-2000 on the ground of his wife’s delivery
confinement. The expected date of delivery was 04-08-2000 who
was at Ziro. His leave was not granted due to acute shortage of
staffs at tanagar HO. As his leave was not granted and his wife was
in delivery confinement, he got frustrated and in anxiety he was
reported to fall sick. So,on 02-08-2000 he got relieved from the
office closing the important office of A.P.Secretariate. The fact was
reported to the Divisional Office Itanagar on 02-08-2000

4. That with regard to the statements made in paragraph

43 of the application, the respondent beg to state that the
Asstt.Supdt of Post Offices(Central) Kanagar was directed to
proceed to A.P.Secretariate Sub Post Office and re-open the office
after taking inventory of the office including cash and postage
stamps. He was further instructed to hold the charge of the office till

alternative arrangement is made.(SPREXCYEDID).

5. That with regard to the statements made in paragraph
4.4 of the application the respondent beg to state that Earned Leave
for 5(five) days was granted to the applicant vide memo NO.B-383
dtd 26-07-2000 .He extended his leave for 7(seven) days. There was
no record showing the permission from the Division Office for
utilizing the service of Over Seer (mail) for running the office
during his leave perod. :

6. That with regard to the statement made in paragraph

4.5 of the application, the respondent beg to state that without
written approval from the authosity, the applicant, Asstt.Post
Offices engaged the Over Seer(mail) to run the Post Office by
issuing the order himself Actually he should have hold the charge
as per direction (ANNEXURE-II.

7. That with regard to the statement made in paragraph

4.6 of the application, the respondent beg to state that since no any
written order was issued from the division Office for engaging Over
Seer(mail) to run the AP Secretariate post Office for explanation
was called from the applicant for his act. The Branch
Postmaster,Donyi Polo Vidya Bhavan was ordered by the applicant
by himself to run the work of AP Secretariate Sub Post Office

stopping the work of the said Branch Office is irregular, when there

2

Servi-ed



“

/’7-W

M. lawphniaw

2w, ¥ {40
SENAA T ZA, IARAMW
Direcior Postal Services
Liunachal TAvisioy
ITANAGAR-791111

B

orders of the Director Postal Services, the question of deniél of
approval does not arise.ﬂ (R )

5. That with regard to the statements made in paragraph
4.7 of the application, the respondent beg to state that the work of a
Branch Office cannot be ignored on the point of negligibility unless
the Branch office is closed down. The statement that other works
were camied out as usual is not true, when the Branch Postmaster is
pot in the office how could the work be carned out?

9. That with regard to the statement made in paragraph 4.8
of the application,the respondent beg to state that the applicant was
asked to submit his inquiry report along with statement of other
staffs for closing the Post Office on 02-08-2000 vide this office
memo NO.B-370, dtd 21-09 2000 (SIPRECOERETN).

10. That with regard to the statement made in paragraph 4.9
of the application,the respondent beg to state that the applicant
submitted his inquiry report stating that Shni Koj Tana requested
postmaster fanagar HO to send somebody to relieve him otherwise
he(Shri Koj Tana) will have no altemative but to leave the office
key with the-Postmaster and go home. Out of tension Shri Koj Tana
fell ill and submit Medical certificate on 02-08-2000.The applicant
has not inquired into the closure of the office.3hn Koj Tana in his
statement has also stated no report about the closure of the office
was sent, but that he requested Postmaster,tanagar HO to send
somebody to take charge of the office otherwise he will be

R l?l}!‘ WV, 1T 7'

11. That with regard to the statement made in paragraph 410
of the application,the respondent beg to state that the applicant was
charged sheeted vide memo.NO.B-370 dtd 09-10-2000 for not
camrying out the order of the Director Postal Services and relieved
shn Koj Tana,Sub-postmaster A .P.Secretarite Sub post office
without authority and handed over the charge ofA P Secretariate
Sub-Post Office to an unauthorized person. Hence, the applicant did
not maintained devotion to duty. (ERERERITE

12. That with regard to the statement made in paragraph 4.11
of the application,the respondent beg to state that the memorandum
and statement of imputation duly singed on similar charges were
e ':';'f:' )‘

issued on 06-11-2000. (FRITBXE

13. That with regard to the statement made in paragraph 4.12

3
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of the application, the respondent beg to state that the official was
not charge sheeted on new cases but copy of the same old charge
sheet was provided after his letter wherein it was mentioned that the
statement of imputations was not singed.

14. That with regard to the statement made in paragraph

413 of the application, the respondent beg to state thal no
procedure is prescribed for examination of files under Rule-16 of
CCASCCA) Rules, 1965. Moreover, the charged official wanted to

examine Personal File NO.B-370 of Shn Koj Tana. The charged

official never wanted to examine any documents or records and
since examination of whole Persomal File of an official 1s not

SR BT Y

covered by Rules, his request was not acceded. (g

15. That with regard to the statement made in paragraph 4.14,
the respondent beg to state that no procedure is prescribed for
examination of files under Rule-16 of CCA9CCA) Rules, 1965.

16. That with regard to the statement made in paragraph 4.15
of the application, the respondent beg to state that considering his
request extension of time from submission of defence statement was
given to the charged official vide memo nol.B-370, dtd 4-12-2000.

17. That with regard to the statement made in paragraph 4.16
of the application, the respondent beg to state that he submifted his
defense against the charges framed, vide NO. nil dtd 8-12-2000 and
received on 20-12-2000 wherein he has contended that he did not
relieved Shri Koj Tana, but he went on his own. He has further
stated that it was not right to refuse the leave of Koj Tana and that
someone could have been deputed from Divisional office itself His
opinion is that he was unnecessarily involved in the case and though
his office was also in an important one and having heavy load, he
executed the order. The charge against the applicant pertain to hi
acts of omission in the re-opening of the office and trying to cover
up the non-functioning of Post Office which is a serious lapse foran
administrative officer.

18. That with regard to the statement made in paragraph 4.17
of the application, the respondent beg fo state that after careful
examination of defense statement in detail it becomes clear that the
charges against the applicant stand proves and that he has not
shown devotion to duty. In view of the proved charges against the

applicant the punishment of stoppage of one increment for one year

was awarded without cumulative effect.

4
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18. That with regard to the statement made in paragraph 4.18
and 4.19 of the application, the respondent beg to state that the
Appellate Authority, the Chief Postmaster General, NE Circle,
Shillong vide memo.no.Staff’109-4/02, dtd 01-10-2002 has
sxpressed the opinion that by giving access to the Personal File of
Shri Koj Tana would not helped the applicant in any way to being
evidence against the charges.

Further the Appellate Authornity has observed that :-

(i)  Ithas come out clean from the defense statement as

well as the order of the Disciplinary Authority which has cited the
statement of the other important witness in this case i.e. the Extra
Departmental Delivery Agent, that the applicant had helped Shn
Koj Tana,Sub-postmaster, A P Secretariate Sup-Post Office to
relinquished charge on 02-08-2000 concealing the fact that Shri Koj
Tana was absent from duty on the day upto 1500 hrs. Shri Koj Tana
had already absent himself from 0900 hrs up to 1400 hrs while the
applicant was directed by the Divisional Office to make an inquiry
into the case, he deviated from the responsibility entrusted to him
and imstead fried to shield the Sub Postmaster from the
consequences of unauthorized absence.

(i)  While this is itself a serious offence the applicant further

added to his lapses by directing the Over Seer (Mails) Sha
3.N.Gogo1 Itanagar to take charge of A.P.Secretariate Sub Post
Office during absence of the regular Postmaster. This order was in
contravention of his authority and in clear confradiction of directive
issued to him by the Director Postal Services, Itanagar. It is quite
clear that the applicant exceeded the mandate given to him by the
Director postal Services and tried to belittle the lapses of the
Postmaster in leaving his duty without authorization. The applicant

ignosing the fact that sudden absence of official from duty might
have caused rerious public grievance handled the case casually.

Pasticularly in 2n important Post Office located in the stats
Secretariat. |

(i} The applicant concealed the fact of the absence of Shi Koj .
Tana from duty on 02-08-2000 without authorization in his first
repot. However, it become evident that the applicant sent 2
\ misleading report to shield the sub-Postmaster as he was agam
irected to make an inquiry by the direcfor Posfal Services. The
report submitted by the applicant dtd 23-10-2000 with the statement
of the Extra Departmental Delivery Agent cleared ail the confusion
greated by the applicant himself and established beyond doubt the

Director i'wsial Se-xi 5
Arup-clial Tivic-y

ITANAGAR-T911 1
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nnauthorized absence of Shri Koj Tana. And hence, the Appeliate

- Authority keeping in view the past records took a lenient view and

gave him further chance to improved his performance uphold the
orders of the Disciplinary Authority though reduced the punishment
of stoppage of one increment for one year to stoppage of ome
increment for 6 (six) months without cumnlative effect.

19. That the responden{ have no comments to the statements
made in paragraph 4.20 and 4.21 of the application.

20. That with regard to the statement made in paragraph 422
of the application, the respondent beg to state that the allegation that
the Disciplinary Autherity maintained personal grudge upon the
Charged Official is not tmue. The charges framed against the
charged official are proved and consequent punishment wes
awarded.

21. That with regard to the statement made in paragraph 4.23
of the application, the respondent reiterate the statement made in
paragraph 14 of this writen statement. Further, the statement of
Extra Departmental Delivery Agent reveals that Shd Koj Tana
actually attznded office at 3 p.m. The statement of Shri Koj Tana
itsclf reveals that be had an opinion to leave office at any cost.

22. That with regard to the statement mads in paragraph 4 24
of the application, the respondent beg to state that the charge Shn
Koj Tana was relieved by the applicant has been established. This
was done without the authority and handed over the charge to an
Over Seer (mail). He did not camy out the investigation on the
closure of AP Secretanate Sub-Post Office and attempted to cover
the case in collusion with Sha Koj Tana on his own. So, lis claim
that it is far from truth is not frue.

13. That with regard to the statement made in paragraph 4 25

of the application, the respondent beg to stafe that the charged
official was actually instructed to proceed to A P Secretariate Sub-
Post Office and re-open the office after taking invenfory of the
office including cash and stamps and he will remain in charge 1ill
such an altemative arrangement is made. This instruction was
jssned after received of telephonic information from the Extra
Departmental Delivery Agent of A P.Secretariate Sub-Post Office.
Instead of camying out the order, the charged official handed over
the charge to Over Seer (mail) in turn of which the work of Branch
Office hampered. At the time of exfreme necessity and with

6
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approval an Over Seer may be engaged to look after the work of an
office. Butin above case no approval was given.

24. That with regard to the statement made in paragraph 4 26
of the applisation, the respendent beg to stats that Over Seernay bs
engage o hold the charge of an office with prior approval m
extreme necd.

25. That the respondent have no comments to the statement
made in paragraph 4.27 of the application.

6. That with regard to the statement made in paragraph 418

* of the application, the respendent reiterate that statements made in

e
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paragraph 14 of this wrtien statement.

27. That with regard to the statement made in paragraph 4.29
of the application, the respondent beg to state that there was no
approval given to engage an Over Seer (mail) to hold the charge of
AP Secretariate Sub Pest Office. The Charge Official did what he
tiked at his own will. | |

28. That with regard lo the statement made in paragraph 4.30
of the application, the respondent beg to state that A P Secretariate
Qub-Post Office was unnder the Sub-Divisional jurisdiction of

Asstt.Supdt of Post Offices and being the inspecting officer of the
office, he was instructed to conduoct inquiry for ron-functioning of

office on 02-68-2000. This is a part of his scheduled duty. As the
applicant himself stated immense responsibility is shouldered, so,
being a responsible officer he was directed for the responsibie job
pertaining fo nen-functioning of A.P.Secrefariate Post Office.

29. That with regard to the statement made in paragraph 4.31

of the application, the respondent beg to state that in the ingniry
repott of this applicant it is stated that Shn Koj Tana did not
attended office which is not frue. The statement of Shri Koj Tana
was recorded on 62-08-2000 itself Infact the charge official did not
inquire regarding the closure of office but concentrated on point of
presence 3nd absence of Koj Tana. The charge report singed by Koj
Tana and Over Seer on 62-08-2000 proves that the Asstt.Supdt of

PO’s, the applicant, relieved Shri Koj Tana and made Over Seer to

assumed the charge of office. {ANNEXURE-IX).

CQL()



35, That with regard to the statement made in paragraph 4 32
of the application, the respondent beg fo state that thare is no
recerds indic atmg the visit of Shri Iﬁ.ﬂ} Tana to Divisional Office
and handed over the relinquished charge reports.

31, That with regard to the statement made in paragraph 4.33
of the application, the respomdent beg to state that after careful
cxamination of the case, both the Disciplinary Authoritv and the
Appellate Authority acted as per rules on the subject in connection
of Dzsc:phna:} and Appellate decision based on findings. Hence,

the allegation that the Appellate Authority did not decided the case
impartially and judicially is not tue.

32. That the applicant is not entitled to any relief sought for in
the application and the same is labls to be dismissed with costs.

VERIFICATION

I, Ms.M.Iawphmaw, Director Postal Services Amnachal

Pradesh Itanagar -haing duly authorised and competent to signed this

venfication do hereby solemnly affirm and state that the statement
made in paragraph | of the application are true to my knowledge

and beliel, those made in paragraph 2~ -mmng matter of record are

true to my imformation derived there from and those made in the rest

are humble submission before the Hon’ble Tribunal. I bave not

suppressed any material facts.

And I singed this verification on this the § day of \C%ﬂj&"”[w"/ 4ok

1, dagplnian

DEPONEAl/awphmiaw
»‘:ﬁim, s 7
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Direcior Postal Services
Avunnachal Tivisiay
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IN THE ( ENTI{'@UA'DMIN{‘S’TRAT:]IVE TRIBUNAL
GUWAHATI'BENCH, :
0.ANo0.127/2003
Sri Debal Majumder,
S/o.Late N.X,Majumder,
ASP(HQ)
0/0 the Director Postal Services,
Agartala.
.............. Applicant
-Vrg-
Union of India & Others
.............. Respondents |

The humble applicant submits the rejoinder as follows.

1 The applicant begs to state that he received the counter reply on
8.7.04. Mention has been made about many annexures wiﬂ;?ame, but no

copy of the same was annexed with the copy received by the applicant.

" On scrutiny it appeared that those were not referred to the annexures

submitted with the OA of the applicant.

2. That with regard to the statements made in paragraph 1 of the
counter reply, the applicant begs to state that he has no comments except

that denial of statements should be based on logical arguments.

3. That with regard to the statements magde in para 2 of the counger

reply applicant begs to state that he agrees with the admission of the, the
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respondents that the status of ASP is much higher than that of Postal

Asgistant(PA).

4. That with regard to the statements made in paragraphs 3 of the
counter reply, the applicant begs to state that he admits the statements of
the respondents, except that leave was not granted due to acutz shortage of

staff The DPS Office was full staffed then.

5. That with regard to the statements made in paragraph 4 of the
counter reply, the applicant beps to state that he received an order from
DPS Itanagar on 2.8.00 to reopen the PO make inventory of cash etc. and
remain as in charge of the office. As his journey to Silchar was inevitable,

he obtained verbal approval for engaging O/S Mail.

6. That with regard to the statements made in paragraphs 5 of the
counter reply the applicant begs to state that he admits that the DPS
Ttanagar granted him 5 days EL from 7-8-00 prefixing 5-8-00 to 6-8-00,
further thethe extended leave for 7 days. As his journey to Silchar was in~-
evitable in connection with the study of his daughter, he was not ina
position to work as Sub-Postmaster A .P. Sectte. PO (to be manned by

PA cadre).As such he obtained verbal approval of the DPS. The DPS did



--{3)5.-

not deny it (Annexure-C).Further he admitted in the charge sheet dated

9.10.00 (Annexure H of QA).

7. That with regard to the statements made in paragraph 6 of the
counter reply, the applicant begs to state that he received the order just
before 3 P.M. of 2.8.00. There was no time to obtain formal approval. So
he obtained verbal approval which iz supported by Annexure C and H.

Sometimes on the exigencies of service, we are to act on verbal order.

8. That with regard to the statements made in paragraph 7 of the
counter reply, the applicant reitertates the statement in paragraph 7 above.
He further adds that the work of Donyi Polo B.O. was not stopped. There
are two officials workiag in the said B.O. The O/S Mail was holding the
charge of BPM. In his absence the B.O. work was performed by the other
staff (EDDA). In case of leave granted to one hand in B.O. having two or

more hands, the B.O. work is managed by the remaining hand(s).

9. That with regard to the statements made in paragraph 8 of the

counter reply, the applicant reiterates the statements in paragraph 8 above.
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10.  That with regard to the statements made in paragraph 9 of the
counter reply, the applicant admits the statement of the respondents. That
was the first time that the DPS asked for enquiry vide his lefter dated

21.9.00.

11.  That with regard to the statements made in para 10 of the counter
reply, the applicant begs to state that he enquired the case as directed by
the DPS on 21.9.00. He submitted report on 27.9.00 and 23.10.00 with
written statements of Sri Koj Tana and of Sri S. Rai, the only postal staff
of the PO(Annexure F & G of OA). The circumstances under which Sri
Koj Tana closed the office was discussed in the report. The report about
cashstamp and other valuables was furnished on the 2.8.00 itself The
report about closure of office was received by the D.P.S. who in term

mtimated me.

12.  That with regard to the statements in paragraph 11 of the counter
reply, the applicant begs to state that he admits that he received the charge

sheet dated 9.10.00. The circumstances under which charge was assigned

Contd......... P-5
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to OfS Mails has been discussed in other paragraphs. In the charge sheet
the DPS admitted that verbal approval was obtained. The applicant does

not admit that he did not maintain devotion to duty.

13.  That with regard to the statements in paragraph 12 of the counter
reply, the applicant begs to state that he received another charge sheet
dated 6.11.00, with some changes of that dated 9.10.00, but the earlier

charge sheet was not dropped.

14.  That with regard to the statements in paragraph 13 of the counter
reply, the applicant begs to state that he denies that the same old charge

sheet was provided (Annexure H & I of the OA).

15.  That with regard to the statements in paragraph 14 of the counter
reply, the applicant begs to state that he requisitioned for the P/F of Sri
Koj Tana, as a document. His leave application, charge reports, his written

statement and that of Sri S.Rai at the time of enquiry were filed n

Contd........ P-6
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his P/F. So it was a vital document to examine for the purpose of
defence. It was necessary to examine their statements for recollection.
Also to see if the leave application and charge reports were forwarded by
me and if were countersigned by me. The DPS denied examination stating
that there’s no provision in Rule-16 for examination of documents which
is not correct { Annexure-I of OA). Here the P/F was requisitioned for as

document.

16.  That with regard to the statements in paragraph 15 of the 8A-
counter reply, the applicant begs to state that the statement is misleading,
The punishment order was issued on 10.12.2001 (Annexure N of OA)
while the DPS states to have appointed IO & PO vide Memo No.B-383

dated 11.4.02. That relates to other case, which is still pehding,

17.  That with regard to the statements in paragraph 16 of the counter
reply, the applicant begs to state that he wanted extension of time upto 15;
1-2001(Annexure L of OA) as the month of December 1s the busiest
month for inspecting officers. But that was not received before I submitted

defence statement on 8.12.00.
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18.  That with regard to the statements in paragraph 17 of the counter
reply, the applicant begs to state that he submitted defence statement with
logical arguments(Annexure M of OA). 1t is fact that he did not relieve Sn
Koj Tana who went on his own submitting leave application with M/C and
relinquishing charge report direct to the DPS Office. When doctor gave
the expected date of delivery by his wife on 4.8.00 so the DPS should not
have refused 10 days EL to him as his wife was at the home town far away
from his station of posting and there was none to look after her. He was
perplexed and out of tension he fell ill and reported sick on 2.8.00 aﬁd
stopped work. He stated that he had no alternative but to go whether his
leave was granted or not. He could not be dragged by force to his chair,
but he went on his own. The applicant re-opened the office by making a
temporary arrangement utilizing his O/S Mail. The PO started ful;ctioning
from 3.8.00. The applicant reached the PO immediately after receipt of
order on 2.8.00 but the counter business of that day was closed by that

time.

19.  That with regard to the statements in paragraphs 18 of counter
reply, the applicant begs to state that the arguments raised in the defence

statement were not refued with logical discussion but the punishment

Contd..... P-8
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order was issued arbitrarily. The DPS came to conclusion on the points
that no enquiry about closure of the office on 2.8.00 was made, that Sri
Koj Tana turned up at 3 P.M. and he was relieved by the applicant
assigning charge to O/S Mail. But it is not the fact. Sri Koj Tana reported
sick on that day and stopped work. He was moving from A.P.Sectt. P.O. to
Ttanagar H.Q. And DPS Office. This way he turned up again at 3 P.M. but
he could not be dragged to duty. He stated that he would go to his home
town whether his leave was granted or not. So the applicant verified cash,
stamp etc. and made inventofy, reported the matter on the same day about
correct balance of cash etc. which was quite sufficient for the purpose. He
made a memo on the same day asking O/S Mail to take charge who took
over charge on the followin_g day i.e. 3.8.00. No other report was
necessary. When asked for enquiry by the DPS vide his letter dated 21.9.00
(Annexure E of OA) the same was submitted with written statements of

both S/Sri Koj Tana and S. Rai (Annexure F & G of OA).

20.  That with regard to the statement in paragraph 19 of counter reply
the applicant begs to state that findings of the appellate anthority is not
judicious. His contention that P/F of Sri Koj Tana would not have been

helpful is not justified. The P/F was having the written statement of S/Sri

Contd.... P-9
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Koj Tana and S.Rai, obtained at the time of enquiry which were necessary
to consult for recollection to prepare defence. That was also having

the leave application and charge reports. It was necessary to examine 1f
those were forwarded by the applicant with his counter signature. So it
was requisitioned for as a document. The appellate authority further
opined that the applicant concealed the fact that Sri Koj Tana was absent
upto 3 P.M. of 2.8.00. But this is not fact. The applicant reported the fact
in his enquiry report dated 23.10.00(Annexure G of OA) that Sri Koj Tana
was not absent from station but absent from duty. In the same report
(Annexure G) it was mentioned that there was no transaction on 2.8.00
except petty amount of stamp sale by Sri S.Rai. The O/S Mail was
engaged on verbal approval of the DPS, which is in practice in Arunachal
Pradesh.

21.  That with regard to para 20 of counter reply, the applicant has no
comments. ‘

22, That with regard to para 21 of counter reply, the applicant begs to
state that the counter reply has been submitted by Smt. M. Taphniaw the
present DPS Itanagar. But the incidents happenéd during the time of Sri

RK.B.Singh then DPS who had personal grudge on the applicant due to
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reason mentioned in OA. For that he harasged the applicant in many ways

abusing his official power.

23.  That with regard to para 22 of counter reply, the applicant

reiterates the statements in paragraph 20 above.

24.  That with regard to para 23 of counter reply, the applicant

reiterates the statement in paragraph 20 above.

25.  That with regard to para 24 of counter reply the applicant begs to
state that the circumstances under which he was unable fo hold the charge
has been explained in para 4.4. of the OA. There was exireme necessity to
engage O/S Mail there and for that his verbal approval was obtained,
which the DPS did not deny. The B.O. work was not hampered due to
engagement of O/S Mails. The B.O. work was managed by other staff

{EDDA) of the B.O.

26.  That with regard to paragraph 25 of counter reply the applicant
begs to state that Sri N.K Bania, O/S Mail worked as SPM Mechuka for
more than a year. When there was extreme need to engage him for more

than a year. 8o it was in case of A .P. Sectt. P.O. also only for a short time. -

Contd.... P-11
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27.  That with regard to paragraph 26 of the counter reply, the applicant
begs to state that it is fact that O/S Mail was engaged as SPM/PA many
times ( Annexure —S of OA ).Same practice was adopted in Manipur

(Annexure T of OA ).

28. That with regard to paragraphs 27 of counter reply the applicant
begs to state that the reply of the respondent is not to the point of para
4.28 of OA which relates to enquiry under CCS (CCA) Rules while

respondent states about denial of examination of documents.

29.  That with regard to para 28 of counter reply, the applicant begs to
state that he engaged O/S Mail on verbal approval of the DP'S which he
did not deny in subsequent papers, rather admitied (Annexure C & H of

OA). The respondent did not touch all the points in para 4.29 of OA.

30.  That with regard .to para 29 of counter reply, the applicant begs to
state that the reply of the respondent is not to the points. As inspecting
officer, the applicant is to inspect the PO and not work as SPM to be
manned from PA cadre. The enquiry report for non-functioning of the PO

was furnished vide Annexure F & G of OA.

Contd.... P-12
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31.  That with regard to para 30 of counter reply, the applicant begs to
gtate that the reply of the respondent is not to the point. Further it is not
fact that the statement of Sri Koj Tana was recorded on 2.8.00. His
statement was recorded at the time of enquiry after receipt of order
dated 21.9.00 { Annexure E of OA), Also it 1s not the fact that charge
report was signed by Sri Koj Tana and O/S Mail. The O/S Mail came on
3.8.00, Sri Koj Tana submitted relinquishing charge report singly. Also

it is not the fact that the applicant did not enquire the closure of the

office. The reports submitted vide Annexure B,F & G are quite sufficient.

32.  That with regard to paragraph 31 of counter reply, the applicant |
begs to state that Sri Koj Tana himself deposited the charge reports and
leave‘application with M/C to the receive and despatch branch of the DPS
Office. No record is maintained for personal appearance. No action was

taken against him for his absence from duty for 25 days.
33.  That with regard to paragraph 32 of counter reply, the applicant

begs to state that the reply of the respondent is not to the point. Both the

disciplinary and the appellate authority did not take into consideration the

Contd....P-13



we{13)-

Annexure B,C,F,G and H of OA. Also that Sri Koj Tana could not be

dragged to chair. In his written statement he admitted that he had no

-alternative but to leave for his home town

34.  That with regard to paragraph 33 of the counter reply, the applicant

begs to state that he may be granted the relief sought for.

VERIFICATION

I, Sri Debal Majumder, S/o. Late N. K. Majumder aged 59 years
6 months, resident of Agartala previously employed as ASP Central Sub-
Division, Itanagar now working as ASP (HQ), O/O the DPS, Agaxtaia ,do
hereby verify that the contents of the rejoinder are true to my personal

knowledge and belief and that I have not suppressed any material facts.

P

Signed on the B day of Tuly

two thousand four.

%PLICANT



